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States also. There are many examp-
leg in my State of Uttar Pradesh also.
When it was put under President’s
rule in 1968-6) and our distinguished
Governor Mr. Gopal Reddy, was
there, the budget had to be authenti-
cated from here. And there are
s0 many matters—for example, a
smal] relief to some rural people, some
remission of land revenue—which are
executive matters within the govern-
ance and powers of the State Gov-
ernment. Of course the basic deci-
gsions, I mean, should lie, as far as
budgetary matters -are concerned,
" with the Parliament. And we have
done our duty, In my speech I had
mentioned about the activitieg for
which a decision was 1o be taken by
the State Government. My speech it-
self was broad enough to indicate
those areas within which the  State
Government was to take it own de-
cisinng within its executive powers.

I would very humbly submit, T am
thankful for what has been said, but
I'think that Dr. Alexander is a very
wall knowpn administrator, it is not a
question of benefiting any particular
political party. The whole State
will benefit out of industrialisation of
Tamil Nadu. So it is not a question
of any partisan politica] ends; it is
to benefit aly sections of the popula-
tiion,

SHRI ALADI ARUNA alias V.
ARUNACHALAM: ** = .

SHRI V. NARAYANASAMY: **

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Now it ends. The
matter is over. Nothing will go on
record.

(Interruptions)

[At this stage, some hon, Members
left the Chamber]

SHRI NARAYAN DATT TIWARI:
Sir, I may read out what I said ip my
budget speech for Tamil Nadu, It is
towards the end of page 2.

**Not recorded.
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“We are aware of the various pro-
blems being faced by large medium
and small industries in the State.
These problems wil] be considered
on a priority basis and solutions
found as soon as pessible. Special
attention will be given for the reha-
bilitation ang strengthening of small
scale and medium  industries. In
particular, the problems of the sick
units in the smalj scale sector will
receive prompt attention of the Go-
vernment and every effort will be
made o arrange integrated assist-
ance to such units. Steps will also
be taken to create the right climate
for promoting new investments, ac-
celerating the pace of industrial
growth and expansion of employ-
ment opportunities in the State.”

SHRI A. G. KULKARNI: What
eise remaing there? I do not under-
sland.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): The Minister is
very capable.

SHRI NARAYAN DATT TIWARI:
Sir, whatever the Governor has done
is within the parameters of the speech.

... (Interruptions) ...

SHRI A. G. KULKARNI: It is
all politics.. .. (Interruptions)...

SHRI M. PALANIYANDI (Tamilt
Nadu): Last year the Industries De-
partment had given a letter of intent
for 125 industries and the previous
Government had not issued licences.
7t was in such a way that the pre-
vious Government was running the
industries. At least, this Governor
has done something.

THE FINANCE BILL, 1988—contd.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): There are many
Members to speak on the Finance Bill.
So, if the House permits, we shall skip-
the lunch hour and continue the de-
bate,
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SHRI K. MOHANAN (Kerala):
This is a lunchless month, Sir!

" SHRI B, SATYANARAYAN RED-
DY (Andarha Pradesh): Every day

you skip the lunch and sit till mid- -

night. .. (Interruptions) ...

THE VICE.-CHAIRMAN | (SHRI
JAGESH DESAI): We shall not skip

iunch but the lunch hour. Shri Ram-
eshwar Thakur. ’
SHRI RAMESHWAR THAKUR

(Bihar). Sir, I rise to support the
Finance Bill, 1988, This Bill contains
provisions which give effecy to the
financial proposals of the Central Gov-
ernment for the financial year 1988-89.
‘These provisions are there under direct
taxes through 52 amendments in
income-tax, 12 amendments in wealth
tax, five amendments in gift tax and
four amendments in expenditure tax.
Under indirect taxes there are five
amendments in the customs law, four
amendments in the excise law and
there are .four miscellaneous provi-
sions. 'This is followed by four Sche-
dules giving details of the rates of
taxes.

Sir, as you are aware, we have dis-
cussed in this house, at length the
budget proposals reflecting the philo-
sophy of the Government, its commit-
ments to socialism, removal of poverty,
relief to the common man, benefits to
the farmers, small-scale industries,
exports, vigorous pursuit of a planned
economy through the Seventh Plan
and also to provide commanding
heights for the public sector under-
takings. These are the basic goals.
*They also aim to promote income, sav-
ings ang investment, growth of the
economy, allocation of resources
according to national ohjectives and
priorities. This Bill contains proposals
tn nrovide for 211 these hasic aims and
goals as announced bv the honourahle
TFinance Minister in his budeet soeech.

.

]

" discussion he mentioned what

" ment.
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Sir, opening the debate from the
other side, our esteemed colleague,

Shri Kamal Morarka who is g well-
known Dbusinessman, criticizeq the
Finance Bijll as well as the budget. He
was forthright in criticising the entire
aspects of the Budget proposals and
the Finanee Bill. He criticised that it
was not growth-oriented. He criticised
the deficit financing, inflation and
“debt trap.” Also in the course of the
: Prof.
Kaldor said, whose recommendations
were obtained in 1956. T was j little
surprised that opening the debate on
the Bill he made arguments which
were outdated. Possibly, being a new
Member, he has no¢ been in touch
with the latest developments of parti-
cularly in the last four, five years.
Therefore, he has made such crificisms
without basig of facts and figures and
realities of the situation. Possibly, he
did not have sufficient time to go
through the contents of the Finance
Bill and possibly the Budget itself.
In fact, I must say in fairness, all these
four years Prof. Nirmal Chatterjee
who was opening the discussion on
the Finance Bill and the Budget, used
to be critical but very objective, very
careful in his speech ang actually

_appreciated some of the aspects and

also used to render certain objective
sugdestions which has been completely
lacking here.

So far as the first part is concern-
ed, we are all aware that the Budget
is a growth-oriented Budget, The
various provisions in the Finance Bill
encourage growth ang development in
the sectors of agriculture, industry,
smallscale industry, rural develop-
They are very commendable
steps, very bold steps taken by the
hon. Finance Minister. TInstead of
appreciating them, saying at least a
single word of appreciation, he has
said that it is completely inadequate.
We should avpreciate that we have in
this Budeget 16 per cent step-up in the-
Plan outlay and 25 ver cens step up
in infrastructure. Eightvsix per cent



21 Ine rwmance

o [Stgz ,,B,ameeh .Thakyr

% y will ﬁe cbmpfeted
P Fl‘e weggssenou; reser-
valons some mqnt m_

]:;ers %qked w{xeﬁier We w111 be able
fulfi] the target of the Seventh
Plan gut ét Is now c"lear ’chat By tfle
yeaz 1988-89, 86 pér. cent of the outfay
of the Plan would pe fulhiled. Tﬁg
ig, a very commendable, rémarkab
achievments by the Governmenit. Al
bold prpvxsmn as been made by the
hon Finance ister in the Budget
and the Finance Bill. We are really
proud 01{ it because, you see, in splte
of the drought in large parts of the
coung;ry ﬂoods in other parts . of tine
countr angd 50 many other constraints,
we have sen able to _achieve the
goals prav ded for and the outlay of
of the Plan As we are all aware,
the food grams production has to
lncrease by 15 per cent, to 160 million
tonpes, That is the target for the year
1983-89. We have to work to achjeve
the goal of 175 million by the end
of 1988.90, that is the end of the Plan.
Similarly, in the case of agriculture
" the provision, the outlay is about 40
per cent more. In the case of industry
the step 0p is 9 to 10 per cent, energy
32 per cent with a provision of
Rs. 9,196 crores for the year 1988-89.
In' transport, in railways alone we
expect 29 per cent step up with a
provision of Rs. 3,850 crores. Similar-
ly, in the surface transport, we have
step-up of 40 per cent in the outlay,
44 Per cent in telecommumcatlon and
smence and technology 20 per cent and
so also in atomic energy and space.

Sir, to say that the Budget or the
prowslons in the Bill do not provide
for growth ig completely divorced from
the truth and realify. Criticism by
my learneq friend without reading the

factg ang figures is somethmg unheard
of.

1.00 r..

Sir, the Member was highly critical
about deficit [financing. If 5 develop-
ing coliniry has a target and it is able
t achxeve the target It has to finance
H#s resources. YWhile talking about
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deficit financing; wé should gsg our

.target alvo. We have to take inte

consideration our révenue and receipts
and then t.ake the deficit ﬁna.ncmg
which is Rs. 74311 crofés pmvxdéﬁ this
year, It ig les§ thgn 10 pei ceht of
the fotal ouflay Throughou{, the world
for a developing economy, 10 per dent
of deficit financing is considered to be
a reasonable limit. Qf course, if you.
look at it quantitywise, it looks more,
put You have to consider it in relation
to the total receipts and expemditure
of the Government for that year.
Similarly, in the last few years our
deﬁc;t finahcing has been within
reasonable limits and it hag ot
brought about undue inflation. It
must be noted thaty in spite of the
droughts and floods our deficit financ-
ing hag been managed well and it has
not led to inflation. Compared to
neighbouring ~ countries the rate of
inflation in our country has been very
low. If we take thy long-term view,
according to the World Bank report,
the rate of inflation in Bangladesh has
been 185 per cent, in Pakistan it has
been 107 per cent in Kenya it. has
been 12 per cerit, in Republic of Korea
it has been 1311 per cent, in ngerla
it has been 16.5 per cent and in Peru
it has been 28.2 per cent whereas in
India this rate has been within the
single digit. While talking about infla-
tion hon. Members should not forget
the fact that during the Janata period
when floods and droughts were not
that much severe, the rate of inflation
was 21 per cent . This shows the
criticism of the hon. Members in this
regard is not a fair criticism.

W o P (Foe) - g
/& gadlamw §0s w"r T T
er"rf‘atr = 37 97 300 9¥FT AT 400
qIqeT FET & | }|H ATF FT W
FTATHY AT | yrg AvES AT § AT
R FF T Y e gfg g S

SHRI RAMESHWAR THAKUR:
The economic repory shows that the
Government at the time wag unable
to cntrol inflaion which went on 4in-
creasing month after month,
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Another thing some hon. qubers
pointed out was about the debt trap.

It has become a fashion for the oppo- .

sition members to say that India is
facing a serious debt trap. While say-
ing so, they should, understand how
much debt ijs involved in comparison
io the total outlay. The total‘ outlay
in the Sevenh Five-Year Plan is mo?e
than the combined outlays of first six
plans. To finance such g big invest-
ment of Rs. 3,20,000 crores is net an
ordinary task. 94 per cent of our
investment comes from internal re-
sources. This is an achiement on our
part. We have achieved a commend-
able savings rate of 25 to 26 per cent.
So it is unfair to say that we are
facing a serious debt trap. If we con-
sider the long-term debt service as
percentage of the export of goods a.gnd
services of our neighbouring countries,
leave aside the Latin American coun-
tries and other African countries, we
find that in Bangladesh it is 16.7 per
cent, in Indiy it is 12.7 per cent, in

Pakistan it is 30 per cent, in Sri Lanka °

it is 147 per cent. Least percentage
is that of India, Secondly, if we take
into consideration even the money that
we get from the World Bank and the
International Monetary Fund and the
institutional finances from institutions
like IDBI, IFCI, LIC and oher institu-
tions like the Unit Trust ang compare
this financing during 1970-71 with the
1984-85 period, as per the World Bank
Report of 1985 at Table A-12, we find
that in 1985 in India the perceftage
of investment through institutional
financing was 78 per cent while it was
95.2 per cent in 1970-71. In the case
of Pakistan it has gone up from 90.8
per cent to 92.9 per cent. In Sri Lanka
it hag gone up from 74.4 per cent to
81.6 per cent and our own resources,
investment from the finaneial imstitu-
tions like IDBI and eihers have in-

-
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cregged. In 19%0—72, in India, it was
4.8 per cent apd now it has inoreased
to 22 per cent in 1980—85. Similarly,
in the ease of Pakistan from 17.1 per
cent it bes come down to 9.2 per cent,
We have increased from 4 per sent to
22 per cent. They have come down. In
cage of Bri Lanka it is the same case.
It has come te 18 per cent from 25
cent. Therefore, 1 woulq like to
mention respectfully that these kinds
of utterancesg are misleading. ‘They
are not correct. We must take a
realistic situatjon. We should go ac-
cording to that situation,

So far as the Finance Bill is con-
cerned, we are aware that thig is a
comprehensive Bill to give effeci to
the various provisions of the Govern-
ment both in direct taxes and jndirect
taxes. In fact, Mr. Morarka hag said
that there is no stability of the tax
laws _and tax structure. Perhaps, it
was due to his outdated concept of
observatipns of Prof Kaldor made in
1956. After taking into consideration
varioug Expert Committeeg reports in-
cluding Tyagi Committee, Boothalin-
gam Committee, Choksy .Committee,
L. K. Jha Committee the Government
has brought about rationalisation in

- the tax strugture. Since 1985-86 when

the new Government came into power,
the tax structure has not been chang-
ed. This year also the hon, Finance
Minjster has not changed the tax
structure. Therefore, to say that there
is no stability in the tax structure is
something misleading. Perhavs, he is
out of touch with the situation and
mentioned about tax rate of 72 to 97.5
per cent. Those days were different.
Now for the last four or five years we
fing that there is a completly stable
tax rate, There has been only one
change in the direct taxes. This year
the hon. Finance Minister has given
relief to the low income group, the
salaried class. He has _raiseq the -
standard deduction from Rs. 10,000 to
Bs. 12,000 that is 30 per cent raised to
33-1/3 per cent. This is a commen-
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dable relief which will help 1 million
assessees, Beyond that there haj been
no change in the direct taxes. There-
for, to say that there is no stability
in the tax structure is a wrong state-
ment.

Secondly, there were criticism with
regard to certain ijtems because sweep-
ing changes weére brought about to
help industrial growth, agriculture

_ang other sectors. The hon. Finance
Minister has been good ' enough to
consider various representations and
also suggestions from expert bodies
like the Institute of Chartered Ac-
countants of India, the Institute of Cost
and Works Accountants of India, the
Chamber of Commerce, economists and
others, There have been certain sou
motu amendments, brought about by
the Finance Minister but I am sur-
prised that not a sirigle word was there
with regard to the cammendable
amendments which have been brought
about by the Finance Minister himself
The first amendment is with regard
to exports, I welcome this amend-
ment. We are all concerned about
deficit financing and the balance of
payments problem that we have got.
Thereforé, to give boost to our ex-
vort earnings, it has been decided
by the honm, Finance’ Minister 1o
have a new tax holilay provision
under section 10B for hundreg per
cent export-oriented units and this
should be available for full a five-
year period to the existing units al-
ready operated for a few years. So
thig ig something very outstanding
not only to the coming units but
also to the existing qnits for five
years,

Secondly section 80 HHG with re-
gard to profits was subject to the
requirements of minimum tax con-
taineq in section 115 J of the Income
Tax Act. Thig ig a Very commenda-
bie change because this amendment
will give encouragement to exports
and m'nimum tax will not pHe Te-
quired to be paid in this connection.

[RAJYA SABHA ]
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There was g suggestion and some
people feel possibly this could be ex-
1ended to some other select indus-
iries for the industrial growth in
sclect areas. This is for the . hon.
Fmance Minister to consider, The
other is the reintroduction of the
investment allowance scheme in
selected high priority industries.
There wag a great demand that this
investment allowance really serves
and helps the industrial growth an:
therefore itg withdrawal has now this
replacement, that is, we have the
option now either to ask for the in-
vestment allowance or aw option in
place of the investment deposit
scheme, 'But once the optiop is ex-
ercised, it has to remain and one can-
not go on changing the option. This
is @ good provision. I am sure, the
20 per cent provision which has
come will help. T would request the
hon. Minister ih this conection and I
will make a positive suggestion thatl
the list of priority industries should
be drawp up at the ‘earliest and
announced so that thig benefit an-
nounced by the Finance Minister is
not delayed and the industrieg are
able to get this bemefit right from the
beginning and are able to take the
full benefit as hag been provided by
the hon, Finance Minister,

The second. was about benefit to
be given to tourism industry, that is
80 HHC. This was only for mer-
chandise exports earlier. Now it is
extendeq to the tourism industry and
this will be very good and whatever
benefit they get, they have to re-
invest it for the tourism activity like
hotels, travel agencies, tour opera-
tors, tourist equipment etec, Thig 50
per cent of the income attributable
to-the foreigy exchange earningg of
hotels etc. will be alloweq ag a de-
duction straightway, I would sug-

‘gest that there should be clear guide-

lines given in this regard by the
Finance Minister or his Ministry and
there shoulqd be effective monitoring
so that the benefits given are pro-
perly utilised and are meant only
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for promotion of the tourism indus- .

m_r and should not be diverted other-
wise and benefits {ake, wrongly

The mnext item which is very im-
portant is investment in neyw equity
shares, that ig 80 CC. Thig wilj u
tainly help the capital market and
will help the growth of tourism in-
dustry particularly when this is ex-
tended to hotel' industry amd related
tour'sm industry activities. Ip ‘*this
regard also, I woulg suggesy that the
s:lection or the details should be
worked out by the Ministry at the
earliest, Also, the relief that is now
being given in the -case of interest
subsidy from 1 per cent being raised
to 3 per cent for the hotels, that
iz one star, two star and threp siar
hotels. Thijs also should be worked
out. The hon, Finance Minister said
that legislation would come early.
I would request the hon. Finance
Minister that”the legislation in ™ this
respect should come early. I would
urge upon him that this legislation
should come during the current
Session of Parliament and if it is not
possible in thig Session, it must be
brought in the next Session so that
the benefits are really given to the
industries at the earliest.

Another point ig in regard to 40
per cent reduction made in the case
of certain industrial units, that 1is
the alcohol industry, forest produce,
Simillarly, products made of wood
and all that. Now hiere a 60 per
cent fla; rate wag fixed. There were

criticism by many people. I have
seen some of the industrieg which
have take, undue advantage. They

hag volunteered themselves and paid
tax at higher.” There wag justifica-
tion but nevertheless, genuine “hard-
ship may be there, Therefore, re-
duction to 40 per cent in the case
of alcoholic liquor, 35 per cent in
the case of timber obtained from
lease contract, 15 per cent gn timber
obtained from source other than
under a lease contract and 35 per
cent of nll other forest produce is a

e ————————————— e e e
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very good relief and I am sure, this
will meet the hardship which was
felt but the flay rate, ag hag been
puggested in the Bill igs a correct
thing. With a lower rate, it should
not be a hardship. I would request
this reasonable reduction scheme
should be workeq out to enable the
department to really apply it in an
effective manner. The next point
is about the investment made in
public sector bonds. It hag been pro-
videq that the limit of exemption
from wealth tax will apply only in
respect of bonds sold by public sec-
tor companies on or after lsy June
1988. It was not absolutely neces-
sary, in my opinion, Neverthelesg it
has beey done. I hope this will meet
the apprehension which some people
may have in their mind.

In the case of the Direct Tax Laws
Amendment Act, 1987, Mr, Morarka
wag gooq enough to mention that it
should be referred to g Joing Select
|Cdmmitfee of Parliamenfi I ~was
If it wag in the
form of a Bill, it could be referred
to a Joint Select Committee. But it
hag already become an Act,  After
the Presidetn’s assent hag beep ob-
taimed and it hag been made an Act,
to make a suggestion that iy should
be referreq to 2 Joint Select Com-
mittee is out of tune,

There are four suggestions made
which the Hon. Finance Minister has
accepted himself and I think they
need consideration, The first is with
regard to the assessment of partner-
ship firms. Partnership firms, par-
ticularly small partnership firms,
have represented that they should be
given some  more concessions.
They will be allowed speciflied
salary and interest. It is founq that
some firms will be in difficulty, I
urge the Finance Minister that taking
into consideration the expected hard-
ship of the small firms, some suita-
ble via media should be brought
about so that the fotal scheme a8
accepted by Parliament and as con-
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tamed in the Amendment A¢p of
1887 is retained, but some amend-
mentg are brought about ohly in
regard to meeting the hardships ~of
the gmal] partnerships and no more.

The second point was in regard to
trusts and charitable institutions.
They will have certain difficulties.
The Finance Minister hag assured
us in his Budget speech thai he will
look into the matter., There are two
thmgs that require hig consideration
with regard to the investment clause,
They cannmot invest the entire
amount by the 31st March, before
closing. Therefore, some reasonable
time has to be given, particularly for
-the corpug of the trust funds. Chari-
table and religious institutions like
the Tirpuati Temple will be affected.
Therefore, this should be looked into.
The second thing is, the Government
also proposes to appoint some one
on behalf ot the Centra¥ Government
on the board of trustees, I think it
iy not a  practicable proposition
though it is a laudable proposition.
I would urge that the Government
should not be a party to the work-
ing of the trusts. The Government
should have enough powers to re-
gulate the affairg of trusty and get
their records audited, If there is
some diversion of funds, the income-
tax authorities or other authorities
should be able to punish those insti-
tuions and the trustees. I would
urge the Finance Minister to omit
the nominee provision clause also It
is unnecessary to appoint mominees.

The third suggestion is about the
30 per cent additional tax. I think
it is on the higher side, Something
should be done for this, particularly
in cases where there ig no conceal-
ment, but there is only some mistake,
This clause should be modified.

The last one which the Finance
Minister hag jndicated in his Budget
speech. wag in regard to the question
of reopening of assessment. There
is unlimited power for reopening as-
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sesment. That should not be there.
The discretion of the income-tax offi-
cer is not enough, There must be
full justification, If it.ig beyond Rs,
59,000/~ and above and if there is
material  concealment, reopening
should be there. If it ig not so, this
discretion will create problemg and
hardships, The Finance Minister
should make suitable amendments,
In regard to the amendments to the
Finance Act of 1987, the amendments
were long due but they have not so
far come to the House. Mr, Panja
hag also announced on 30th March
that the provision regarding the
partnership will not be applicable for
the year 1988-89 but that it would
be applicable fo 1990-91. Therefor,
I suggest that the Bill should he
brought immediately; if it is not pos-
sible, then we should bring-it in the
next Session of Parliament. Even with
the best of intentiong we should not
pass a thing hurriedly. The honourable
Finance Minister will give relies on
all the four counts that he mentioned
in his Budget Speech. But if it is
brought on the last day of the Ses-
sion, there may be difficulty and
there may be criticism and people
will think that we are rushing
things.in a hurry. ZEither it should
be brought by tomorrow itself or, I
suggest, in order that there is suffi-
cient time for consideration, it should
be brought at the beginning of the
next Session after it is thoroughly
examined, after all aspects and re-
presentations .on the subject are
thoroughly examined. Then only
it should be passed. The question
of 5 Select Committee does not arise.
With these words I say that this is
a very commendable Finance Bill
which gives support to all the pro-
gressive measures enunciated by the
honourable Finance Minister in
the Budget, I once .again whole-
heartedly support the Finance Bill
and I hope the entire House will un-
animously accept it. Thank you,

SHRI SURKOMA], SEN (West Ben-
gal): Before coming to the sybject
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ot the Mharce Bill propér, 1 would
k& fo pribke Sothe Prélifminary re-
fhatk¥, Thé i)tevmus speaker, th
horidufible $hd i+, compared
Intid’s perforinarte with the perfor-
ihdnce of some other countries, We
are accustomed to it. Whenever
Members of the Treasury Benches
speak, they compare India’s -perfor-
mance with that of Pakistan, Ghana,
Nigeria, and s0 on, I think it is most
irrelevant, India cannot be com-
pared with Ghana or even with
Pakistan, India’s industria] base,
its resources, are mot comparable to
any of these countries, Even such
comparison is done on a very con-
verdent basis. Even-if you compare
India with those countries, you will
find, for example, the percentage of
literacy i Ghana and in some of the
African countries, ig quite different.
The 11teracy is much more there than
in Inida. But no one from the Trea-
sury Benches.points iy out, As re-
gards per capita income, per capita
income in Ceylon which s a much
smaller country than India is higher
than in India, If you compare, you
compare them in totality, not only
™n respect of inflation or some other
aspects of economy. Anyway, if at
‘all India ig to be compared, India
shoulq be compared with China, But
nobody is comparing India with
China. China is referred to only in
réspect of productivity; otherwise,
nobody refers to the developmeni in
China.

While discussing the Finance Bill
1 would like to make a little re-
ference to the original Budget be-
cause the Finance Bill ig meant to
give effect 'to the financial proposals
contained in the Budget for the year
1988-89. I is the gemeral thinking
of the people ang it is also an ac-
cepted theory that the Budget of
the Government reflec¢ts the econo-
mic policy of the Government; it
indicateg the p&th’in which the ruling
party wants to lead the country so0
far ag the ecomoémy is concerned, so
far as industrialisation ig concemed
so far ag agricultural ropduction 1is
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concerned, Now, even this annual
budgetity exercise has becdme some-
Wwhat supérfluous because many more
thihge coitie Before the Budget arid
after the Budget which vitiate the
effect of the actual annual budgetary
proposals, “This year, before the
Budget was presented to Parliament,
the Government came out with pro-
posals for hikes in  administered.
prices and it amounted to a little
more than three thousand crores of
rupees if we also take imto account
the railway fare hikeg and the postal
rate hike. Now, = after that the
Budget was presented and now we
are discussing the Finance Bill. The
whole thing is to be repeated. It is.
quite possible that after the Parlia-
ment Session is over, the Govern-
ment wil] again come out with pro-
posaly for hikes in adminisiered
prices for a thousand or two thou-
sand crores! So, the annual budge-
tary exercise for the last few years
has become an exercise which does
not reflect “the reality, which does
not reflect the actual economic policy
of the Government, Sir, while in the
Budget the Government] came out
with 5 huge deficit of Rs, 7,500 crores
or So, at that time, all of ug pre-
dicted and all of us apprehended that
thhere would be g double-digit infla-
tion, Now from the various publi-
cations of the Government, we findd
that presently the Wholesale Price
Index has gene up by ten points.
Now, what is the effect of this ten-
pomt rise? It doeg not reflect the
actual priceg because the manner in
which the index figureg are compiled
is not quite correct and we have
raised objection$ severa] times. Its
reflection on the Consumer Price
Index ig more distorted because of
the way in which the data are col-
lected and compiled.

Now, I want to deal with another
point aboyt the price-rise and infla-
tion. The earlier speakers compared
with other coumtries. But I feel that
eevn this ten-point rise in the Whole-
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Sale Price Index -would be much
more and itg effect on the Consumer
. Price Index would be much more...

" THE VICE-CHAIRMAN (SHRI
JAGESH DESAD: It is only 9.8 as
on 31-3-88.

SHRI SUKOMAL SEN: What?

THE VICE-CHAIRMAN (SHRI JA-
GESH DE‘SA'I); The Consumer Price
Index, }

SHRI CHATURANAN MISHRA:
No; it is 10.4,

SHRI SUKOMAL SEN: That is
what I am telling, What I want to
bring to your notice jg tha; whatever
fisures the Government disheg out to
us, I am not in a position to believe
1 those figures, It ig because ¢f the
fuct tha; the manner iy which they
are collected and compiled gives a
distortion. That ig my point. Even
thig increase by ten pointg or mnine
pointg or 10.4 points would have
been more had there been much
more consumption by the people.
‘What is the purchasing power of the
people? All the people have not got
the purchasing power, Undercon-
sumptioy, of the rural masses, under-
consumption even of the city poor,
have helped the Government in
maintining the so-called ten-point
rise, Had there been more consump-
tion by the masses, the inflation rate
would have been much more. That
is my point. So, the Government is
benefited by this underconsumptlon
and lack of purchasing power of the
por masses, both in the rural areas
and ip the ci1;y areas.

Sir, while introducing the Finance
Bill, the honourable Finance Minis-
ter, Mr. Tiwari, has said that in the
Budget he had provided several in-
centives for export promotion and,
in order to give further boost to‘.our
export earnings, it has been dec-lc?.ed
that the new ‘tax holiday’ provision
under section 108 for 100 per cent
export-oriented units will be made
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available for the full five-year period
to existing ynits which have already
operated for a few years., I will not
JUust mow go into the tax_ side of it,
bul I will just deal with the export-
import policy of the Government.
Now, what is the actua performance
of the Government in this field? Sir,
the Government announced a libera-
lised import policy and the policy
for the import . of high-technology
into the country, Then it wag a case
of anybody that our import side will
develop, our export side will develop
and more and more finished pro-
ducts, machinery and other things
will be exported to other countries
and export side will develop from
the finished goods side, and new
avenues of exportg will be explored
because of liberalised import policy
and import of high technology.

Whayt is our export? It jig on'ly or
mainly traditional jtems, not of manu-
factured goods. Now, what ig the
actual fact? Sir, according to the
Economic Survey iself, I quote, from
a Government publication:

“Between April and September
1986 to April ang September 1987
(between this one year), exports
went up from Rs. 5857.4 crores to
Rs, 7411.3 crores...”

That is, by Rs, 1553.9 eroreg or 24
per cent, Right. But what are the
items of export? The obvious in-
crease of Rs. 11318.2 croreg or 84 per
cent of the tota] exports wag ac-
countable to items like cashew ker-
nels, fish and fish products, rice, tea,
iron ore, cotton fabrics, leather and
leather goods ready-made garments
and handicrafts. These are exclu-

sively traditional itemg of exports. .

So by this modernisation by inviting
technology and more liberal import
we could not change the area of our
export items. It remained stuck up
with traditional items. Now, if you
look at the import side we find that
over the same period our imports
went up by Rs. 1160 crores, of which

A&
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Rs, 507 crores or nearly half, was
on account of capital goods imports.
Sir, it means that we are importing
capital goods. It means, Sir, that
while we are exporting 84 or 85 per
cent of traditional items, 50 per
cent of our imports are of capital
goods. That is what the imperialist,
colonial powers wanted to have
through their so-called colonial divi-
sion of labour, These are just the
dictates of the World Bank and the
IMF which we are following in res-
pect of our import and export policy,
Through import liberalisation, through
maximum import of technology, we
could not change the area of our ex-
port, It meang that we again depend
upon our traditional items, So, Sir,
when the Finance Minister says in
the Finance Bill that to boost eX-
ports he ig taking some measures, fo
e it appears that all these are futile
exercises; the same position will
remain, Ang since we are guided by
the dictates of the World Bank and
“he Tnternational Monetary Fund,
the same 'policy will continue.

..[The Vice-Chairman (Shri B.
Satyanarayan Reddy) in the Chair]

Sir, as a result of these liberalised
imports, which policy is not helping
Tndia in respect of development of
il manufactureq goods, we are losing
our foreign exchange reserve also.
During this year, Sir, ending Jan-
uary 1988, India hag spent Rs 1338
croreg of foreign exchange only for
imports, of which 50 per cent are
capita] goods. This is the kind of
import.export policy of our Govern-
ment and thig is the explanation of
‘the Government’s financial policy.
While we are expending our scarce
foreign exchange reserves, we have
miserably failed to unearth black
mony, Huge amounts of black
money are kept in foreign banks and
coupled with it are the scandals in
Defence purchases which I need not
repeat here, We have discussed that
issue many a time on the floor of
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Parliament, In the Budget and in
the Finance Bill so many things have
been, said about improvement in the
agricultural sector and the Govern-
ment and the Treasury Benches very
often boast’ of 5 huge stockpile of
foodgrains. 'Thig ig a year of drought
and it is predictable that foodgrain
production will deﬁnitely be reduced
from the earlier years. The peak
foograin productioy, that we reached
was 156 million ftonnes. What are
the figures since then? In 1984-85
tne foodgrain production was 14554
million tonnes; i, 1985-86 it was
150.44 millio, tonnes and in 1986-87
it wag 144.07 millioy tonnes, You
will find from this that we are suf-
fering from a state of stagnancy.
Dvue to-drought thig year the predic-
tion is that foodgrain production will
not exceed 130 million tonnes, That
is understandable, But what' about
the performance of the last three
years? 1t reflects stagnanCy even in
agricultural production. But in the
Budget paperg the Government tries
to show that the country is in for
industrial growth whereas actually
the gtagnancy in the agricultural gec-
tor is also accompanied by a distorted
growth in the industrial sector also.
But in the Budget papers the Go-
vernment claimg that between the
yearg 1980-81 and 1986-87 the indus-
tria! production grew at a compound
annual rate of 7.697. I would like
to seek one clarification from the
honourable Finance Minister, What
is the growth rate in the service
sector? Is it not o facty that in this
7.6% the major contribution is by
the service sector? There is a tre-
mendoug increase in that and that
growth should be reflected in the,
tatal industrial growth. The Go-
vernment is trying to convince the
people by presenting 5 distroted pic-
ture. Evepn in regard to thig 7.6%
growth rate that is shown here, it
ig based op the revised index of in-
dusiria] production. Who doeg not
know that the manner ang the me-
thods employed in showing the re-
vised index of the industrial produc-~
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tion ‘are defective? The manner and
the methods used do not show the
Teal picture of the industrial growth.
This is the position that I wanted
to bring out before you. Ip regard
to fighting unemployment the Fi-
nance Minister says in his Budget
Speech.

“In consonance with the policy
nf generating more employment
tiroughout 'the country, the Go-
vernment will be announcing a
package of measures for encourag-
ing industrialisation of backward
areas, The subsidy scheme for
backward areas will continue for
another six months.

"Thig is another thing tha; hag come
~« a big danger to cur country. Now,
while claiming these measures, while
annoumcing these measures, while
the Treasury Benches are claiming
success of the Government’y mea-
sureg for fighting unemployment, I
would like to quote from THE ECO-
NOMIC SURVEY, Sir, the Economic
Survey itself sayg for the first time
that the employment in our country
in the organised sector has gone
down by 1.2 per cent which is a
most alarming situation, 3 candid ad-
mission by the Economic Survey.
Again, the Economic Survey goes on
to say that the monthly average va-
cancies notified through April-No-
vember, 1987 was of the order of
56.4 thousand ag compareq to 51.1
thousand during the corresponding
period last year thereby showing a
fall of 6.8 per cent. Sir, what coes
1t indicate? It indicateg that imstead
of achieving the planned targets,
there is a real fall in actua]l] terms
of the employment potential and
the employment opportunitiegs for the
unemployed youth, And, according
to your own figures, in the live regis.
ier, at leasy 3.5 croreg of youth have
registered their nameg as unemploy-
ed. About rural unemployment,
there are actually no figures and it
is everybody's guess that it may be
more than 3.5 crores. It means,
-about 7 or 8 croreg of unemployed are
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there in the country, Thig is the
performance of the Government
which ig frankly admitted in the
Ecoromic Survey itself. The, the
Finance Bill sayg that measureg are
taken for fighting unemployment.
How can unemployment ‘be  fought?
Only by some announcements or
such tit-bit measures? Sir, it requires
a 1apid industrialisatioy; of the coun-
try-big, medium and small. Sir,
in a country where, according to the
Ciovernment’s own admission, about
1.5 lakhs of industrial units have
fallen sick or closed throwing on
1lhe streets thousandg and thousands
already em-
ployed angd no measures are taken to
put even a sick upit on a viable
footing or to open the closed mills,
whey, workers are starving in utter
destitution, ¢ that time, if the Fi-
nance Bill claimg that the Govern-
meni are taking measureg to create
more employmeny opportunities, who
is going to believe jn these tall
claiing of the Government? Nobody
cay believe, You may live in a
make-belief world but nobody will
believe in that.

Sir, the point is that employment
can be generated. Whep the public
sectoy wag buily in our country many
vears back when Pandit Jawaharlal
Nehru wags the Prime Minister, at
that time, the public sector wag built
for self-reliance of the economy and
alsp for generating more and more
employment. Sir, dealing with this
claim in the Finance Bill of fighting
unemployment, I want to ask, Sir, as
to what is the policy of the Govern-
merd in this regard for the last few
years. It is only denigrating the
public sector. Of course, when the
country reacteq against the Prime
Minister’s attitude towards the publie
sector, the Prime Minister had to
use different words...

THE MINISTER OF STATE IN
THE DEPARTMENT OF REVENUE
IN THE MINISTRY OF FINANCE
(SHRI AJIT PANJA): That i
wrong, -
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SHRI SUKOMAL SEN: You may
say that it is wrong. Your Kamaraj-
nagar Resohition says that ‘we want
to make the public gector more effi-
cient and energetic, etc’ But, Mr.
Panja, I would like to ask you one
thing, On the ogne side yoy pass re-
solutions that ithe public sector

should be more efficient ang energe-

tic, At the same time you make an-
nouncements about high technology
from the multinationals. But what
is the experience in different coun-
tries about the multinationals? If
the multinationalgy come with the so-
cailed high technology—of course,
the technology that will come over
here will not be high technology but
it will be an obsolete technology —
there will be a shrinkage in employ-
ment, Wherever the multinationals
go, a shrinkage of employment takes
vlace. That is the experience through-
out the world. Go to Latid America,
go to Europeap -countries, that is the
jposition, Wherever the
tionalg go that forebodeg a shrinkage
of employment podtential, I do not
know, Sir, how these two can re-
concile with each other. On the one
side, you say that you will make
public sector energetic and efficient,
On the other side, you invite and
wide opep the door to multinationals
and you offer them Indig ag the fer-
tile= ground for exploitation by the
multinationals. In this situation how
can you envisage a growth rate for
employment? This policy of the Go-
vernment on the one side only ver-
hal'y promising to strengthen the
public sector, and on the other side
doing nothing to that effecy is not
understood. Omne year back they
were totally deqigrating .it. Now,
when the couniry reacted, they have
"given some verbal assurances.

SHRI AJIT PANJA: I repeat that
is wrong,

SHRI SUKOMAL SEN. In practice
what are you doing? Even oil re-
finerieg have been handed over to the
private sector.
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‘the State transport is being handed

over to the private gector, in Delhi
itself. And he says, it ig al] wrong.
It is true,

SHRI K, MOHANAN: Even rail-
ways and post offices they are hand.
ing over to private sector,

SHRI_ SUKOMAL SEN: This is
happening even in the stee} industry,
A part of it is being handedg over to
the contractors, The Chairman of |
SAIL i on record having said that
the SAIy, hag only the responsibility
of producing and selling steel. Main-
tenance of the township, maintenance
of the transport, schools and hospitals
are not its businesg and let them be
handed over to private parties, And
you say that you are making public
Sector stronger gng energetic, Scooterg
India Ltd. you handed over to a pri-
vate party, You have appointed all
big monopoly houses people like the
Tata and the Bajaj as the heads of
public sector institutions. Then how
do you expect that this public sector
will function in a proper way? Now
I have the figureg given in answer to
a question in the morning session as
to how many public sector concerns
are losing and in how many of them
you have prepared a plan for a gol-
den handshake. These are all facts.
Many of the public sector concerns
are losing concerns because of your
own inefficiency, own corruption,
own nepotism and you are preparing
a list of employees and workers for
a golden handshake, for voluntary
retirement, On the one side volun-
tary retirement and golden hand-
shake and on the other gide yoyu will
generate more employment, Sir,
isn’t it hypocrisy? This Govern-
raent ig resorting to sheer hypocrisy.
Do they feel that al] the counirymen
are fools? There may Dbe some
fools on different sides, but country-
men are not fools, Some may live
in fools’ paradise, but those people
should not take for granted that
countrymen are all fools. Sir, this
is the achievement,
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Now, Sir, this' Government and
the ruling party hag coined a new
slogan “Bekari Hatao”. This is a hew
political battle cry. Perhaps a mid-
term poll may be held. As it-is, it
is due after a year anq a half, when
it'is going to be held, i¢ there ig no
emergency in the country, So, Sir,
when seven to eight crores of peo-
ple are unemployed land %housands
and thousands of employed people
are thrown on the street, what is
going to happen? Like the earlier
slogan, Garibi Hatao, they have now
coined the slogan Bekari Hatao, What
bekari they will remove, Can they
remove bekarj when they themselves
are instrumental‘for creating bekari?
There ig largescale unemployment in
the country. Year after year these
boys have remaineq unemployed, In
Bombay after the textile mills strike,
thousandg were thrown on the street
when the mills were closed down.
Do you know how 'many people
committed suicide in Bombay itself?
Thig Government doeg not have those
figures. According to them let the
people commit suicide, ang they want
to win elections by gimmicks, by
some solgans. Iy we go through this
document, this is related to the rul-
ing ' party's economic resolution.
What had they said in their econo-
mic resolution? The Prime Minister
ig on record saying that our living
standard is improving. Whose living
standard ig improving? Maybe, it is
the Prime Minister’'s or Mr. Panja’s
who is sitting here; maybe, their
living standarg is improving...

SHRI AJIT PANJA. And your’s is
going down?

SHRI SUKOMAL SEN: Yes,...

SHRI AJIT PANJA: This is not
done in the House of Elders,

SHRI SUKAMAIL SEN: Whep I say
Mr. Panja, I don’t mean you indivi-
dually. I mean you as the represen-
tative of the ruling party, I meant
the representatives of the capitalists,
the landlords; you try to understand.
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SHRI AJIT PANJA: Yoy disclose

Yyour property first and thep say such
things.

SHEI SUKOMAL SEN. We are
always prepared,

SHRI AJIT PANJA: I will gisclose,
mine. Dont say ‘capitalis; class’.
What about your building i, West
Bengal? Don’t tell me those things.
Don’t tel] me capitalist; yoy disclose
your property. I am challenging you.

SHRI K. MOHANAN: This ig very’
chieap, Mr, Panja. ;

SHRI SUKOMA], SEN. Perhaps he
has asked abouy my party's building.

SHRI AJIT PANJA: [ a;m telling
you, you disclose whatever youw
have, if you have the courage,

SHRI SUKOMAL: SEN: I will pro-
pose, let thé treasury Benches come
out with a Bill saying that al] Mem-
bers of Parliament, including the
Ministers, are obliged to, submiy their
property statements before the Go-
vernment. Then the cat will be out
of the bag. Instead of shouting here,
why don’t you introduce  Bill?

SHRI AJIT PANJA: Cat is already
out’ of the bag. Why you want a
Bill for it? &

SHREI SUKOMAL SEN: I accept
the challenge, You pring a Bill. All
of us will submit our statements.
You, myself, all Memberg will sub-
mijt the statement,

Sir, the point is, the Treasury Ben-
ches represent the capitalist class;
they represent ‘rural rich. How can
they adopt such measures and say:
‘We will remove poverty, misery and
distress of the people’? They cannot.
They said in Kamarajanagar about
‘bekari hatao’ ang they, on the other
Land, claim that our living standard
hag improved,

SHRI K. MOHANAN: They spant
Rs, 9 crore there,
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SHRI SUKOMAL SEN: On the
contrary, the living standard is going
down. You yourself claimed thag 37
per cent of the population is still
below poverty line, and the Minister
is shouting here. He probably does
not know hig own figure that gccord-
ing to them 37 per cent of the popu-
lation is still below poverty line,
evep after 41 years of our Indepen-
dence. But the figure actually will
not be less than 50 per ceny who
are below poverty line, who do not
have two meals 5 day, who do not
have a rag to cover themselves, no
roof over their head, Perhaps, some
of the Ministerg have no experience
of reality of life, That is why they
get agitated and speak something
which has no bearing with the reality
in the country,

SHRI AJIT PANJA. I did not get
agitated at all. The hon. Member
is a representative in the TUpper
House; I am representative from the
House of the People. Hpg sitg in Cal-
cutta and speakg here,

SHR] SUKOMAL SEN; You know
constituency; I know my State which
consists of more than 40 constituen-
cies,

SHRI AJIT PANJA: You know
nothing of it,

SHREI K. MOHANAN:
are really agitated.

Now you

SHRI SUKOMAL SEN: I expect a
knowledgeable Minister. ..

SHRI AJIT PANJA. You will geﬁ
cne when I reply.

SHRI SUKOMAL SEN: You are
ringing the bell, 1 have a number
of points, But the basic point which
7 would like to emphasise here is

that there should be some alternative-

policy. Otherwise, these maladies
cannot be removed; the problemg of
the country cannot be solved. Mere
passing of resolutions or formal as-
suranceg will not be of any help.
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| This 1s what we have beep repeatedly
stressing whenever we discuss the
Budget or the Finance Bill

Sir, there are sg many technical
points in the Finance Bill, The
Minister himself hag proposed amend-
ments to his Budgetary proposals in
regard to taxation. If you permit
me, I can discusg them. But the
main point which I would like to
highlight is that in the alternative
policy, lang reforms should be the
major plank, Without basic land
reforms, there cannot be industriali-
sation. The principal reasoy, for the
agr;icultural and the industria] sector
being stagnant lieg in the Govern-
ment’s lack of political will i, effect-
ing basic land reforms. They have
not done it. That is why the bulk
of the rural mass is still suffering
irom lack of purchasing power and
their consumption standard is low.
Give them the purchasing power.
Raise their standard of living, Give
them the power to purchase more
so that their consumption standard
goes up. Then, they will buy more
goods; consumer and other goods.
This will create a fertile ground for
industria]l growth  Capital formation
will take place. There will be in-
centives for industrial growth. Now,
you are running after the NRIs, the
World Bank and the IMF for loans,

_ But you have not looked at the

basic poimnt that without land re-
forms, there cannot be industrialisa-
tion in any bart of the country. This
ig the elementary lesson history tea-
cheg us. Unless feudalism iz com-
pletely abolished, ‘unlesg it is demo-
lished, even capitalism cannot thrive.
This is the simple lesson history
teaches us. The treasury benches
boast of so much knowledge but
they lack thig elementary knowledge.
Either they lack iy or they are wil.
fully trying to distort if.

Sir, the country is now in a debt
trap, Do you know how much we
are spending on payment of interest?
About 25 per cent of the loang we

}
1
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get iz used for repayment of interest
alone. Internally and externally, the
country iz in a debt trap. The hon.
Minister wants to compare yg with
countries like Argenting ang the Hon-
duras, saying that their percentage
of debt is more. But is it a proper
comparigon? Can we compare us
with countrieg like Argenting and
the Honduras? TUnlesg we extricate
ourselveg from this debi trap, this
country has no future, ‘Of course, so
leng as this Government is in power,
this country - has no future. They
should quit and people should be
allowed to elect 5 new Government
with an alternative policy. (Time
bell).

T will take just two miutes. Now,
what is the Government doing about
the Centre-State relation? T, many
States, non.Congresy (I) Govern-
ments have come to power They
have been demanding more financial
powers. But what is the Ceniral
Government doing? They set up the
Ninth Finance Commission. But as-
toundingly, they did not consult the
Chief Minister of the States, Of
course, the Congresg (I) ruled States
do not bother about it. They look
at their masters, The Centre did
not consuit the non-Congress (1)
Chief Ministers, Without consulting
them, they framed the terms of re-
ference which are loadeq heavily in
favour of the Centre -and against
the States. The non-Congregg (1)
Chief Ministers profested against
this. Was it not proper opn the part
of the Central Government to have
framed the terms of reference after
consulting the non-Congresg (I) Chiet
Ministers? Why did they not do it?

Not only this. A non-Congregs (I)
Government came to power in Kerala,

Within one month, the Centre creat-

ed a problem for the State in regard
to overdrafts. Then, take the case
of the freight -equalisation scheme.
Year after year, we have been raising
this issue. The Pande Committee
which wag set up to loolg into this
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recommended abolition of the freight
equalisation scheme, At least, two
Finance Ministers gave a concrete
assurance that the freight equalisa-
tion scheme will be abolisheq in
phases. Now, they say that it will
not be abolished and that it will be
referred to the National Develop-
ment Council since gome Chief Minis-
ters have raised objection to it. They
are saying this after a long time.
They are againsty the States, particu-
larly, those which are ruled py non-
Congress (I) Governments.

2.00 p.MI.

Then, Sir, consignment tax by
which the States can benefit, Sir, the
Constituion was amended, the Bill
wag prepared but iy wag not infro-
duced im Parliament. Why? It was
just to deprive the States. So. a
lobby is operating at the Centre to
deprive the States op their legifimate
share,

There is a big scandal by the cen-
tre about the Haldia petro-chemical
project in West Bengal. When every-
thing is done in g joint project, at
the last moment the Finance Ministry
ig not clearing the project.

SHRI AJIT PANJA:
correct,

SHRI SUKOMAL SEN. Thig is just
to stall the industria]l growth of
States being run by non-Cong. (I)
parties. The attitude of the Central
Government ig to starve the people
of these States fo death.

That ig not

Coming to the Fourth Pay Commis-
rion’s report, thig report hag been
implementeg for the Central Govern-
ment employees. Croreg of rupecs
have been spent. But whep the State
Governments want {o implement. this
report, when they are asking ihe
Centre for money, the Central Go-
vernment ig showing indifferen; atti-
tude towards States. There iy a
demand for pay-parity, rise in dear-
ness allowance, but no momey is
forthcoming, Who ig responsible for
price-rise? Iy is the Central Govern-
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ment who is responsible for the hike

in price bug it ig maintaining silence.

when the question comeg for giving
money to the States. Whether these
are the States run by Congress (D)
or not, all are suffering equally.

Then there 1is g talk that this
Budget is a pro-peasant budget, May
I know which peasants are benefiting
from thig Budget? A few benefits
may be derived by rich peasantry
but the poor masses, poor industrial
labour, poor peasantry iy noty at all
benefiting from thig budget. So, Sir,
this Finance Bill is not in favour of
the common man, common people,
poor people of thig “country, it is in
favour of the monopoly houses, in
favour of the rich people,

Therefore, I oppose this Bill,

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY): I am
to inform Member that the State-
ment by Shri K. Natwar Singh listed
in today’s agenda will now be made
al 5.00 p.m_ insteaq of at 2.30 p.m.
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W oAt [w omSE gEr AfEw
ag graAdES FT @d, sigf ¥ wrerd Y
wgré F wEAW gs, agd fumEr
gHT & | §LFIT & e417 QT SH
gg Fr "R gmT Iifgw FgT S8
g ramdsr &3 F fag,  wwAw
fag #Aat St qgrt @ ¥ o €, F@r
% gfafafe g swd fau s fams
BIEECICIIE CCET - kol s el )
FHTTT I fEET owwT & 1 gEy
g gaeEs & § | 9w g7 fAdsd
2 faqwar St & f& oY Taw THRNT
HEIST q| & fau fEar wmr §, wagr
fFar w71 8, SEY GOF T HEISHT
FRwEs ¥ U3 gu g F fau fvar
aTAT =rfge 1 fise gua wemIer &7
Aieq a9 FATH & fou W aTeE
&KW gw gy Wi § frsav sy
F gAwEs ¥ SrEm o ¥ fag w5
Wy giw & ST | GG FE TIRT
g & 1 agi 9% SATETaT /R |eg il
FW § zafag J wgar 78 & f&
agi & fau Saw giz & sy =R
7 fadgw FwAT 9gAT g fF ag @7
TS FT AT § ITY R &, THA
TA A & 9 FIW AT g’ grav |
TR 7 oF Twar g€ § e
AT FIRT SHIT &1 UF |7 54
AR FT JiET ST | JW FAT 48

e qRmEs &a ¥ WAL, daar W

o aga & Afent €1 TaTew A FT
¥ zhg o aFgr T g1 gz QU &aE
TEgE AT HT TG A STAA, EHIRT,
atar, Ffaay ol 5{% F Q¥ g &
ufegr s ™ & | aFiE a9 i e & o
FIH AEI &, ISl Aga @EF. g 8 |
F&HT IAT sr%.w H 60 uvde fafa swfw
g TdWis de ¥ Afww c:&'q@" H
fad 28 @z IXNRT AT &
TEY T a%E X gH TN W Al
famis TFa

YgE §g gl wwl 4@ fw ug dq
qEAAT g T TN T TIFIA AR
FOA ST GHFIT | AT IE FITW 4TA
T HT FT T (FAT WHT AT | 5T &Y
St foaid & 398 48 I9ET W0 our
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fe agt ggade @y S awy §
ZgFIeH HLRT § a oAl g fer
fiterr TTdew M § F AT
g 199 Fa ¥ ol awee ¥ frdwa
2 fr su ufar & fag sarar agads
}/ A MEET FX | IaH U
e welEde gAT AT v #7
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T 9% fau =T Zw aTar HI
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@l uHs SAT fiwe gEaT 8, eda
Wt agt & T Y oo Awy §
g @A FT JIrEI g7 aFAT 2 |
TaF fAg Wwa e FFIR A7
FAMAT AMgY Wk S{ @y FAT

JIfET |

nls & 20-25 T 98d S9 89
¥ atg @ o | sa¥ frg g ¥
TF FF TACHAT T TR T | TR
awg & fa ofar & s /g g
ft 9 ufar § @gagagray &1 99
T SHE Fgdr Ag § afer T aw|
¥ gw oA dgT 9FT S | @ITW HT
st 77 TR TN AW FT qFAS &

AYITE FETW AT (IS 1958

F A & T5 Faar =rEar g1
Fg AT 9ar ¢ & ¥ snfrat =g
M T WY E awA faar wgrwra
g 90 agt € | «fEdsw § Fow
aﬂ'ﬁ‘(aﬁfrﬂzwﬁargﬁ;@-
iz'mél Wm’ﬂ' F-ATT & |
¥ A ¥ gz fadew & v 3+
AR-TA A QO FE F fag w1
o fopedr ew sarh Wy o
qgTT HAT AE AF 9T § AT A
¥ I { UK ¥ Fad &
afeqd T wa g7 W T wES §
fr Aiegee wreed AR Hges grre
TR gn A s W E 9 A Q
g wfwa 9 ag g wegar § fw
‘W aE THT -s-:csr“rﬁawr ©| ST dF
T AW AR wgen A @
g g% 4§ FPANT g AL AT
FISH =TT qUE Forw a9 qlaw Y
X q9iF 93dT &7 Forq 2 qfaw ¥
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40 T¢ N T IFET qia & W)
gd g% Fe & fAU oF dwe
fogede @ A0 FT q3HT |

A NEEw ¥ ar d5% Wik &

feorda #t sggedr QR AR F A0

gt &1 fre qEr ww F
feqee  FIEH HIX AgYeE  IrEed

mﬁa’twnwma‘r@%aﬁm‘
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faeger F19 @ gar § 1 3 fae
ATy & e w@d § SOy gAE
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gt & 1 safwe AU fadaw & fa
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sqgeqT grAr AT )
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f& it FeEW F fag sgaar
Tar T ¥ 1 TEY AFIR § g
Fow @ & 9T Tear @ §
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TEN & e I wg’r ic) sn?f%\
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TuT GieATgd Fefaa, 427 fawe
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SqEAERT IR Fra gEr Afgw
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# Zrodfle Zax 3L wHT Tgy AT
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{97 288 AQTT W AT B 1 Wi 9%
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o feew g 5 ag v =
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Mg, g3 o @i & € F
£B FEAT TFAT §

Sir, presently about 2,000 million
metreg of synthetic textileg are smug-
gled into the country. This, in terms
of money, is about Rs, 3,000 crores.

" Next to gold, for smugglers is syn-
thetics,. The RBI report on smuggl-~
ing gives the figureg which ig only
the tip of the iceberg. Large-scale

smuggling from Taiwan, South
Korea, Bangladesh border, Pakistan
border ang Nepal continues, Com-

parative priceg of local versus Smug-
gled fabrics are as under:

Ttem Price of  Price of
smuggled indigen-
fabrics ous

fabrics

Rs./Mtr.) (Rs./Mir)
Boski 45 124- 30/-
Suiting 54 . 17}~ 50/ -

(Smuggled fabric price is 1/3 of
the local price.) A
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In Nepal, thousandg of powerlooms
are operating, whe import POY/PEFY
at international prices, convert into
fabrics an@ pass acrogg the border
into India, Installation of power-
looms in Nepal js going on, It is
the most feverish activity there at
present., The wegt coagt continueg to
be the area mosy vulnerable to or-
ganized smuggling. Indigenous fabrics
are three to flve times costlier, com-
pared to smuggleq fabrics, The raw
materials and uwlilty prices are very
high and so the finished products
very expensive. Duties from raw
material to finished product stage are
©of the order of 50 to 70 per cent of
the sale price. This ig extremely
high, Indiay, operationg are small
scale and labour intensive. So, the
production cost is high.

What are the after-effects? The
textile industry which is facing de-
mand recesslon, ig on the brink of
collapse ag it cannot stang anywhere
in competition with the smuggled
fabric price. The price rafio is 1 : 3.
Thirty to forty per cent of the units
in Bhivandi are closed, A number
of unitg are facing financial crisis.
There is draip of foreign exchange.
There js increase ip unemployment.
Associated Industrieg like dyes and
chemicals, transporters are out of
work. The Government is burdened
with sick mills and ig incurring co-
lossal losses. A mumber of mills in
the private sector remain closed, and
a number of them are on the verge
of closure. The Government revenue
collection is affected. Exports, al-
ready low, are further dropping.
Indian textile exports are only 1.5
per cent of the world textile trade.

kSo, I suggest some remedies for
this.- Abolish excise duties, Permit
to produce at com-
petitive prices, Encourage optimum
international scale plantg at interna-
tional quality.
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Besides this, Sir, I want to draw
attention to some plantg of the Ship
Breakerg Association, particularly in
Gujarat. I suggest reduction in im-
port duty on scrap vessel for break-
ing. The steep increase in internatio-
nal price of scraps vessels from U.S.
$66 per LDT in ’88/°84 to $100 in ’86
and *$225 now, is an alarming increase
which deserve your kind attention,
attention- of the Government for sub-
stantial  reduction in import duty
which is now Rs, 1,400/- per LDT.
It is absolutely necessary to reduce
import duty by minimum of fifty
per cent in view of high priceg pre-
vailing in internationa] market for
scrap ships, You will observe from
the following figures of import of

scrap vessels the justification of our
request for reduction:

Year of purchase No. of LDT

and allotment ships

1985-86 . . 93  4,96,000
1986-87 . . 74 3,78,000
1987-88 . . 22 1,10,000

The Alang Ship Breaking Yard is
situated in packward, rural, drought
affected area of Bhavnagar District.
It is the biggest ship-breaking yard
in the country where more than
20,000 village oriented workers from
al] over the
their jobs. They are all unemployed
barring a couple of thousand wor-
kers, Out of 65 units in Alang only
five of them have shipg for breaking,
which werg allotted in ’87 before the
alarming price rise.

I would also like fo draw your kind
attention to the substantial reduction
in receipt of impori duty revenue to
‘the Government,

Year Import duty revenue

1935-36 R % crorm @
Rs 1170 pr LDT
approximately.

country were getting
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1936-87 . . Rs. 53 crores @
Rs. 1400 per LDT
approximately.
1987-88 Do.

. Rs. 15 crores -

In view of thg uneconomic prices
of scrap vessel resulting i closing
down of ship-breaking units, down
siream industrieg such as re-rolling
mills, around 35, have beep closed
down, aggravating the situation in the
famine-affected, rural area, These
include ten oxygen plants,

Even though the SAIL, have in-
creased the price of Dbillets by 15%,
our sale price of re-rollabls scrap
is only Rs. 4,650 per ton. Whereby
we are losing Rs. 736/- per +onne °*
and hence no importg by MSTC even
at $220/_ per LDT which ig the price
at which MSTC ig offering to us, The
cost of production will give you an
idea of the losses incurred in. ship
breaking, which will perfectly justify
our requast for fifty per cent reduc-
tion,

Purchase price @ $ 220— Rs. 3036;
import duty — Rs. 1,400, MSTC
Commission and other chargeg — Rs.
200; Cutting and Weight loss — Es.
750, The total comeg to Rs, 5,386. Over
average sale price —Rs, 4,650; loss
incurred per tonne — Rs. 736.

You will observe from above the
justification fifty per cent reduction
in import duty.

W @F AT FRAGE
¥ dw ¥ fag & 9 FEA TRl
g | qRUGE H qTord ]I T AR
qremat ¥ E griwEE F AT H
faeTE &7 egFear s oa Sdl 2,
TF qII-arq gN Woy qiad wI
FF Y FT gFF T 1 gy rerar
I T fais waradT w9T
F g =rfgd 1 sfww, gt
feard drsarel &7 graey & gRa-
gve ¥ F@Fidr F awa“rq: UE “Frey
FEAT W7 OIF R gAY AEr F BT
e g7y g AR FgF q\Q

-
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T FOT 12-13 a4 @ T F)
AfHT qg TT G F TEL HEAT &
a@IT F® ®AT FF egaEy
FET 2 AlHT I ogaeqyr  saAr
xa g & susr w14 i A =w
qEr § | g A4g Fgw g fF
IgFl TS AAEFT FUT S
ar &0 w1 g AfFET @I 10
FAT 41 99 FAT I § wRer
THAHE WY IqAT . wgm A
T @t T W Ig wEgAr 2
- fF ST g uF wE & AT A
arw § w13 ang frgifa gtar arfed
f& 5@ g9g ¥ #<]T 98 @ U
ey & QT wL gifs I O9x
fqaig &1 saqeqr & 7% 1 =ay,
FER 4% F S o g
FIEAfwad  IRAIIAT  F «qied
whE T FTG9r giEEr ¥, IAEy
T &y & Mg wR gan
FET H AFTEqT FLA F 1 IGH
% 37 faar @ wawr @ fret
w7 far, @s w7 A oo w19
g w9l Ay q8 FT @ §
d 9§ WEAfhuw sRdeguw 9%
gHT A7 I F wig aEr 10
SfEwT 9T Aqm $T 25 &, gawy
TAlA KT AR KT Sd §  HWifw
gz 99R darAf ¥ o § 4 ¥
Fgr 8 & zaF 97 a5 a0 %
ZmATAT AT AIEA, S S SAEr
gy faar @ ar ger oot @,
IGFT TEI W ST fAaitE #
w4, 9 fgam ¥ s¥ar oifes &Y
% | % Wl F @9 [Od gq
F drgd ¥ foF @t wAw {170
9% fad & fiewn aga-aga Wl §
PROF. C. LAKSHMANNA (Andhral
Pradesh): The Finance Bill presents
an occasion for us to look at the way
in which the economy of the country
ig at present moving, In this con-
nection, I would like to draw the at-
tention of the House to the fact that
the Seventh Five Year Plan was sup-
posed to emphasise unon food work,

shelter and d=velooment We are
v in tha fourth —ea. ~F #he ~avanth

Tive-Year Plan. Therefare, # is apt
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to consider as to whay extent the
goals which have been laid before
the Seventh Plan are being achieved
in terms of food, in termg of employ-
ment, in terms of shelte, ang ulti-
mately in terms of develapment,
which has been the focus of the
Seventh Five-Year Plan. Mr, Vice-
Chairman, Sir, there hag been a re-
cent amnouncement that there is g
possibility of 1 million tonneg of

‘wheat being Imported ip the current

year. However, there has bee, a
proviso that this wil] be done when
we review the situation of Kharif
crop. But none the lesg it is a very
grave situation. I would 1like to
point out that the target for the cur-
rent year iy 166 millio, tonnes. In
the previoug year, that is, 1986-87 it
is in the ordey of 131 and 133 million
tonnes, because the mid-term apprai-
sal did say that thére should be a
shortfall of 7-10 per cent over the
previous year’s production which
wag about 144.07 million tonnes.
Sir, the maximum we had reached
was ip the year 1983-84; it wag about
152.37 million tonnes, Since then,
there have been two dips and a very

- severe drought year, namely, the pre.

vious ‘year. Sir, ultimately we
will have to achleve the target of
166 million tonneg for the current
year and by the end of the Seventh
Plan, we have to achieve 175 million
tonnes. Sir, this appears to be a very
difficuls task. Tt appears to be a very
difficult task becaus= evep though we
have been constantly emphasisign the
reed for looking towards the agri-
cultural production over the years
there was g certain amount of com-
placency, there was a certain amount
of indifference towards this which is
very obvious when we look at ithe
allocations made for the agricultural
sector, I had earlier occasion to point
cut how there haj beep a marginal
fal] in real terms in the allocations
that have been made.

Sy onme of the imvortan+ wav~ by -
wrhinl,  tha  agrienliarat nradiiation

co’'d be hoosted is hy inrrensing +he
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‘area of land which is.unde; irriga-
tion. In answer to a question, it
wag stated that by the end of Sevenih
Plan, 67.5 million hectareg have to
be brought under cultivation and the
target for the Seventh Plan wag 12.9
million hectares. So far the clear case
of achievement is 209 m. h. for the
first year and the secong year they
were antidipating 2.2 million hec-
tares and for 1987-88 it was targeted
to have 2.38 m. h. My information is
that the amount of land that has been
brought under ‘irrigation during the
firgy three years fell short very much
of the anticipated ag well as the tar-
geteq figure, Then, in terms of money
also, when this is the order which
ig required to be achieved, what
has been the allocation for water re-
sources? Ii ig Rs, 227 crores in the
current year’s budget and iy was only
just about legg than Rs. 50 crores
more than the revised estimates for
the previous year. Sir, immediately
the Ministey and the Governmehnt
have come forward to say that irri-
gation ig 4 State sector and State’s
concern, Even they we appear to be
hasty, we appear to be undecided, we
appear to be hesitant, we appear to
be moved by considerations other
than what ig required to be fulfilled
during the Plan, I will .give only
one instance. There is 5 particular
project known ag Polavaram. This
has got a dual purpose and under
the Bachawat award, 80 TMC of
water hag to be brought from river
Godavari to river Xrishna and if
that is brought into river Krishna,
some of the problems that are mow
being faced ag inter-State will not be
there,

Secondly, as far as Polavaram pro-
ject is concerned, it is not ap inter-
State project and it iy a project
whose foundation-stone wag laid
during the Congress regime alone

and the application of the State Go- .

vernment hag been pending for clea-
rance with the Central _Govemment
for a long time. One of ‘the reasons
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stated, not within the ambit of dis-
cussion but outside, is that even if
it ig sanctioned, where is the money?
Sfr, in thig connection, I can mention
that the World Bank which hag been
aiding coslderably in the irrigation
projects has showy, intereg; in deve-
loping a project of this nature be-
cause it 15 a very huge and useful
‘project, But nonetheless, nothing
come forth, Therefore, when {t
comes to the question of doing some-
thing concrete in order to achieve
larget inputs, we have not beep doing
it. '
Secondly, if you look at the crops
and thelr production, how there has
been g slack in the crop production?
It is because over the years the far-
mers have not been getting benefit
out of their crop production. Ip fact,

- there is a tendency on the part of

the farmers to become indifferent to-
wards the exact production, I have
got figures with me to show that in
termg ot 1970.71 prices, there has
been no increase in the value inputs,
unit value realisation for the farmer.
Sir, in rice, in 1970-71, it was about
Rs, 1089; in 1980-81, i was Rs. 1101,
in 1982-83, it was Rs. 1076, in 1983-
84 it was Rs, 1084 ang in 1984-85, it
was Rs. 1079, all thege in termg of
1070-71 prices, Therefore, 3 small
producer, a small farmer, 5 margnal
farmer, who is producing rice will
not be tempted, will not be motivat-
ed to go into crop production of rice
with all the enthusiasm because what
he realises by way of value ig almost
stagnant and if any, there hag been a
slight decrease. Similar ig the case-
with wheat. In 1970-71, it was Rs.
786; in 1980-81, it was Rs, 779, in
1981-82, it wag Rs. 777; in 1983-84, it
was Rs. 781 and in 1984-85, it was
Rs. 777, So, two important crop T
have mentioned. I have got with me
figures for jowar, bajra, barely,
maize, small millets and cereals but
I will not go into those details. I
will supply it to the Minister for his
consideration, When it comeg to the
question of pulges, the story is
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roughly the same In 1970-71, it was
Rs, 842; in 1980-81, it was Rs, 006.
Then in 1982-83, it wag Rs. 866.. in
1983-84, it was Rs, 882 and iy, 1984-85,
it was Rs. 860. The second one
about which I have beep talking and
about which we have got a fechno-
logy mission is oilseeds. Even ip the
case of oilseeds, the positiop is no
better, In 1970-T1, it was Rs. 1671;
in 1980-81, it was Rs. 1570; in 1982-
83, it was Rs. 1605; in 1983-84, it was
Rs. 1672 and in 1984-85, iy was Rs.
1655. Therefore, for all the impor-
tant cropg including pulseg ang oil
seeds, for the farmer who is to strug-
gle throughout the year, there has
been no increase in ftermg of unit
value realisation as far ag the crop is
concerned, Therefore, whay is the

incentive, leave aside the big farmer, -

for the smal] farmer, for the margi-
nal farmer who hag to toil in the sun
day in and day out? There is no in-
crease, That means there ig some-
thing wrong with our pricing system,
there ig something wrong with our
inputs. Now, I will come to the in.
puts. While there has been no addi-

tion in unit value realisation for the

farmer, in terms of input, he hag been
spending mpre. Sir, apart from the
price factor, the cogt factor i also
responsible for the _slower growth in
jncome. It is observed that expendi-
ture on prices incurred by the far-
mers on account of fertilizer, frriga-
tion charges, electricity; pesticides,
insecticides, diesel oil, ete.,, increased
at an average of 9.6 per cent per
annum between 1970-71 and 1984-85,
from Rs, 721 crores to Rs. 2843.2 crores.
Input cost for one rupee worth of
outpuy ig found to have increased
from 24 paise in t1970-71 to 30 paise
in 1984-85;
‘stock from 2 paise to 4 paise. Thus
while the net real income from an
output of Rs, 100/. used to be Rs.
74/- ip 1970-71 it was Rs, 66 in 1984-
85 and now it woulg be even less.
That meane the small farmer, the
marginal farmer, while there has
been no increase in umit realisation
of value. hag been spending more
for the inputs which he has to pur.
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chase, which he hag to put in. There-
fore, in fact, the farmer hag bee, af-
fected adversely, With the result,
the small farmer, the marginal far-
mer and the landlegg labour are in
great indebtedness. The indebeted.-
ness in rura] areag has increaseq im-
mensely, These small farmers, mar-
ginal farmers anq landlesg labour
cannot tumn to institutional financing
because there are S0 _many problems.
With all the loap melas which have

. been advocateq by the predecessor of

the preseny Minister—for which he
became very famous, infamous or
notorious, you use whatever term
you would like to — these people are
dependent upon the moneylanders,
the big farmers, etc, ip the villages.
for their finance. I have got ihf.ox;-
mation about that also. Dependence
on rural households ‘and landlords,
moneylenders, traderg and other pri-
vate sources of borrowing is 88 per
cent in the case of households with
assets holding lesg thap Rs. 1000/-;
4.4 per cent in the case of those
assets -holding between Rs. 1000/- and
Rs. 5000/-; 69.6 per cent in the case
of households witp assets holding"
between Rs. 5000/- and Rs. 10000/-;
and 64.1 per cent in the case of
households with assets holding bet-
ween Rs, 10,000/- and Rs. 20,000/-
Official lending sources, agencies, in-
icluding commercial banks and co-
operatives, are found to be gccount-
ing for only 37 per cent of the total
outstanding cash loans, Besides, it
is also observed that it ig usually the
well-off households with assetg hold-
ing of Rs. 50,000|- and above who are
the beneficiarieg of the official lend-
ing institutions, Over 98 per cent of
the entire outstanding loang of rural
households with assets holding of Rs.
5 lakhs and- above is from the com-
mercial bamks. Therefore, our ger-
minal goal of the Seventh Five-Year
Plan that we want to increase agri-
cultura]l production, that we want to
improve the fooq production, ig not
being fulfilled for want of adequate
and good policy. I would ask the
hon, Minister, even at this stage, 1o’
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think about it. If food production
hag'-to be on the pedestal on which
it has to be put, agriculture has to
be tackled in , different area. Not
only is the problem of agriculture to
be tackleg in 5 different way; there
hag to be 5 redrafting of our entire
industrial policy “baseq oy, agriculture
I think there has to be an emphasis on
agricultural  industries, industries
which are related to agriculture, There
chould be a blueprint prepared on
those lines, Of course, ] am not
caving that we should not depend
upon the heavy sector. I am gware
of the faci that he‘avy sector ig very
much needeq for an integrated de-
velopment of the country. But while
we lay emphasis on heavy sector, we
have to go in for this sector which
hiag been neglected so far and this
was the reason Why a long time back
the forgotten Mahatma had said, “We
will have to think in termg of in-
dustrieq which are village-based, in-
dustries which are small, indlystries
which are agriculture-based”, But 1
ithink we only pay a lip service to
the Mahatma whenever occasion
arises but we do not prepare 5 plan
by which this problem could be
tackled effectively. If thig is done,
that is, if we really tackle the pro-
biem of agriculture, if we also go in
for the development of agricultural
mdustries, industries which are re-
lated to agriculture, they, only would
it have a salutary effect in reducing
the employment problem, Whey Mr.
Vasant Sathe saygs on the flogr of the
House that there ig need for moder-
nisation, of industary, that there is
need for modernisation of coal, o~
body can dispute it, Modernisation
of industry invariably means auto-
mation; modernisation of industry
invariably meang mechanigation; mo-
dernisation of industry invariably
means computerisation, and all these.
While nobody disputeg that there Is
need for modernisation, all these
meagures of modernisation are hav-
= an immagt an the emoloyment op-
portunities. They may say W€ will
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noi retrench. Bug then they will
say, as 1t was stated only today, that
the surplus manpower woulg be used
for new industries, It means to that
cxtent the opportunity of employing
new people hag beey, denied 10 them.
I am not against modernisation. Mo-
dernisation has to be there, Unless
there is modernisation, perhapg the
productivity of those industries can-
not be heiped. But we have also to

think in termg of the vast reservoir

of unemployed .people in this coun-
iry., 1 do not want to go into the
details as to how many people are
there on the Employment Exchange
registers, how many of them are
under the cover of disguised unem-
ployment, how many of them are
having partial employment, how many
4re In migratory employment, and
so0 on. I do not want to go imto thoge
detﬁils\. I would only like to put a
simple question to the honourable
Frmance Minister: I preparing a
budget for the current year or the
next year he is all the while worried

.ag to what concessions have to be
_given or have not to be. given-tgp the

small industry or the big industry or
to which big multinationa] industry
and so on. He is not inferested in
the development of those sectors
which are vital sectors, vital in the
sense that they will ultimately pro-
vide the necessary base for develop-
ment, Therefore, I tell you, Mr.
Minister, unless you tackle the pro-
blem of agriculture, the problem of
agricultura] industry, the problem
of employment, you will no{ be able
to have 5 durable base for develop-
ment, yoy will not be able to have
o durable base for industrial deve-
lopment, These are so very inler-
linked. Therefore, we have to think
in terms of revising your plang in
thig way.

- Then I will touch briefly touch
unon sheltey because there are cer-
ta'n stafements in the present Budget
which indicate tha; the. have 5 de-
sire to nrovide shelter- some are gpe-
cific and some are implied. Role of
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ihe ;and Development Bank to cover
housing finance for farmers. State
Governments to be requested to carry
outl necessary legislative measures
lo permit them to do this. Thig 1s
¢ne aspect which comes out of this.
It we calculate the amount that has
been stateq to go into the ‘housing
sector, on a per household basis, it
will constitute Rs, 10 per household.
If anybody tells me that there can
be a house built for Rs, 10, T think
then that person should be having a
ruagic wand in his hand:; otherwise
it is not possible. I had an occasion
he year before last, while participat-
ing in the Budget discussion, to tell
as to how the amount tha; was men-
tioneq by the thzn Finance Minister
who was also the Prime Minister of
this country wag of ludicroug pro-
portiong in termg of the money that
had to be spenti on each houyse with
the result that the number of houses
that have been constructed remain
where they were. I would be very
happy if the Minister gets the infor-
‘mation from the Urbay, Development
Mimnist¥y and the Rural Development
Ministry and other Ministrieg and
iells me that during this period so
many houses have been built under
the Indira Awas Yojana and under
other such schemes, A sum of Rs.
300 crores to be out ag seed money
{or housing is only a token amount.
It iz an ad hoc effort on the part of
the Government and it is not a desire
of the Government to solve the pro-
blem of shelter. Also, we had the
Interpatignal Year of Shelter two
vears back and we had pious resolu-
tions addedg to the International Year
of Shelter and by 2000 AD, when we
go into the twenty-first century on
the wingg of computers and mecha-
nisation, T think we will be having

less and less snd lesg of people, a
" huge percentze~ of population in this
country, living both in the urban and
rural areas, sheltered under the
sforching sun, in the soaking rain
water and under depleting {trees,
That will he the otats nf affairg then.
Therefore, the Budget jg not very
systematically  trying to solve the
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problem of shelter, I da not want
to go into greater details because

thal will be encoraching upon my
time,

Then, about market borrowings,
Sir, I had occasions earlier to tell
how we are in a debi trap and since
I spoke last time, there have been
at least half-a~-dozen occasions when
economists of repute.have constantly
warned the Government of 5 debt
trap that is before us. While T was
mentioning this, the Minister of Fi-
nance, Shri Tiwari, got up and said,
I remember, that we ares not count-
ing the interest payments which we
are receiving for certain sums. His
inlention was to indicate that while
We are paying spo much interest that
is Rs, 14,100 croreg on market bor-
rowings of Rs, 27,000 crores, we are
also receiving certain gmounts by
way of interest, He trieq 1o use
thig argument that we are receiving
certain sums by way of inferest.
Where do we get these interest
amounts? We get these interest pay-
ments from the State Governments,
from the Union territory Govern-
ments and from the public sector
undertakings. Now, if the TUnion
Government satisfies itself that the
debt repayment or debt servicing is
only to be treated in isolation, isolgt-
ing the State Governments, isolating
the public sector units, etc., I think
we will be living in a fool's paradise.
When we look at debt servicing, we

"have to Took at the problem of debt

servicing in a cumulative way and
we should not just see what ig to be
done by way of debt servicing, By
this process the Union and the States
are enveloping themselveg in debt
repayment, debt servicing. EvVen with
regard to external bhorrowings, Wwe
took a pioug decision three or four
yearg back that we would not borrow
from outside go that our foreign ex-
change reserves would not get de_-
pleted  Put the position today 18
that onr foreisn exXrhanee  reserves
have go: depleted ang it ig because,
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in spite of our claim of 25 per cent
export promotion during the previous
years, our imports, which had com-
pleteq the targeted quantum by the
Second year of the Seventh Five Year
Plan itself, had gone on increasing
and they have not decreased. And,
if I also add the possible import of
cne million tohnes of wheat—it is an
announcement by the Unjop, Minister
of Food and Civil Supplies—they it
will be a galloping import outstrip-
ping our exports. However, claims
may be made by the Uniop Govern-
ment, Then that will have a very
depletive effect upon oyr foreign ex-
change position, Ouyr foreign ex-
change reSources have been depleted
and they will be further
the situation which ig not warranted.
Secondly, we have not completely
stopped external borrowings, Exter-
nal debt servicing is alsp going up—
may not be of the same proportion
ag interna] borrowing.  Therefore,
the total situation is that either in
terms of internal borrowing or exter-
nal borrowing, external debt servic-
ing or internal debt servicing, we
are moving towardg g debt trap, a
debt trap which cap be very bad fot
the country. I do not want the type
“of situation which ig prevailing in
Brazil or Argentina oy Mexico to be
repeated in India. I that is to be
done, there has to be a re-thinking
in terms of financia] re-allocations,

Then, I come to the much talked
about sharing of resourceg by the
Centre and the States. I would like
to quote a person who is respected by
the Government in power and also
the Opposition, He ig respected by
the Government because he was a
member of the Planning Commission.
He was or he is a member of the
Flinance Commission, and he ls a
‘noted economist, etc. What does he
have to say? I am talking of Prof.
“'C. H. Hanumanthy Rao. He writes
that the requirements of the States
cannot ever be ignored in this pro-

cess, He has glven the full process. \

He says:
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~ “A time has come whep the ob-
jective of rational sharing of re-
venueg from individual taxeg can-
not be achieved without enlarging
the sharable sources of revenue.
The successive Finance Commissions
have been, recommending that re-
venueg from corporate tax should
be made sharable with States
through an appropriate amendment
of the Constitution.”

He endorses the viewg op the suc-
cessive Finance Commissiong that
there should be a share for the States
in the corporate tax—if necessary by
amending the Constitution. Now, we
have come up with all sortg of con-
stitutional amendments buy where
we have to gtrengthen the hands of
the States we are not coming for-
ward.

He goes on to say:

“It hag also been suggesteq that
the revenue from the surcharge on
income tax should be made shara-
ble, if the levy of surcharge ex-
tends beyond the period for which
it ig originally levied on account of
special circumstances...”

I think. surcharge is Being con-
iinued with one purpose of thgir own,
To that extent we have been de-
priving what shoulg have accrued to
the Stateg ag their share. Therefore,
1 would like io ask the Home Minis-
ter: why does he think in termg of
coming forward with... (Time bell-
rings) I do not want to go into the
details of consignment tax or entry
tax, nor even price equalisation, efc,
I had occasion to touch upop them
earlier and I do not want to repeat
that,

Then, he also says one more thing
—Prof. ¢. H. Hanumanthy Rao:

“There has, therefore, to be grea-
ter recourse to grants-in-aid
under Article 275. In any case,
there is likely {0 be a greater re--
sort to such grants if the revenue
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component of plan expenditure is
to b provided, Since recourse to
grants-in-aid has to be made in lieu
of share in tax revenues which are
buoyant, that is, they rise in res-
ponse 1o rise in national income
and prices, grants-.in-aid have fo be
raised to take account of the pos-
sible rise in prices...”

- There is no point in simply saying
that there has been no rise in prices.
Prices have been rising, Whether
they have crossed the double digit
mark in terms of inflation or consu-
mer price index or wholesale price
index or not is a different matter.
But it is accepted. All the’ econo~
mists have beep saying that prices
have gone up. Any housewifie will
tell you that priceg of essential com-
modities and otherg have gone up.

THE. VICE-CHAIEMAN (SHRI B.
SATYANARAYAN REDDY). Please
conclude, ’

PROF, C. LAKSHMANNA: I am
concluding.

Their prices are going up. There
1s ngo corresponding grant-in-aid to
the States to meet the gituation, Take
the case of Cenfral Government em-
ployees, Evep the Centra] Govern-
ment employees have not been paid
the lategt D.A, instalment. I do not
know the reason for it. If this is
the case with the Central Govern-
ment, what about the difficulties ex-
perienced by the States? The States
can meet the situatio only if there
iz a corresponding grants-in-aid to
them. Therefore, there is a vicious
circle, Iy you are able to control
prices, we have to produce more and
for producing more, we reqguire
money. There ig a vicioug circle.
If the State Governments have fo
produce more, they have to be
strengthened. Only then they will
become activie partners in the pro-
duction process. You will have o
be a little more generous with them.
That gen€rosity shoulg be uniform.
I do not ‘wvant to bring in the other
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aspect of how there hag beep a dif-
ferent treatmeni meted out to the
mon-Congress (I) Governments, etc,
I do not want to go into that aspect.
Nonetheless, there is npeeqd for in-
creasing this,

I will come to the last point. Shri
N. D. Tiwari, i, his budget speech,
while giving different types of con-
cessiong to the manufacturers warn-
ed that he would even withdraw
those concessions if the benefitg aris-
ing out of these concessions are not
passeq on to the consumers, I will
ask a simple question. Cap you teil me
with confidence that the concessions
that had been given to the manufac-
turers have beep passed op to the
consumers, The answer ig an em-
phatic ‘ng’, Ir this is the case, then
what happens to your warning? Are
you in a position to withdray the
concessions? No, You are not in a
position to withdraw because you
want to aid these big industrialists,
you want to aid these multi-na-
tionals. You want to aid those people
who are indulging in luxurious conw
sumption in thig country, I do not
want to go into the privatisation
aspect.

I would like to touch upon two
small points agnd then I will conclude,
One is with regard to the public
sector undertakings. There ig g con-
certed onslaught on the public sector
undertakings, I want to wmake it
very clear thag 1 am one of those
whe stand for the commanding
heights of the public sector under~
takings. I am one of those Wwho
want the Government to strengthen
the public sector undertakings, Even
in the core sector, the Government
is surreptitiously thinking of reduc-
ing these commanding heights by
open opening them to the private sec-
tor in the name of liberalisation
taking umnécessarily the example of
certain countries, If there jg libera-
lisation in China or if there is libe-
ralisation in the USSR, that libera-
lisation has to be studied in the
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coiiext in which liberalisation, was
effected there. I have had ap occa-
sion .to study a little closely the li-
beralisation ang trade concessiong in
China on-the-spot. There is no com-
parison betweep the type of libera-
lisation which' we are intending to
have and-the liberalisation which the
Chinese have adopted excepting the
term ‘liberalisation’. Already we were
an economy under the liberalisation
system and further Iliberalisation
meang eroding the role of public
sector undertakings. I admit that
the contribution of public sector un-
dertakings has not been ip tune with
the requirements, But thep you
should go into the causes, Earlier T
hag an occasion to study the accoun-
tabilty of public sector undertakings,
the question of nominee Directors,
the question of relationship bet-
ween the public sector units, the Go-
vernment of Indig and the B.P.E, and
the way in which things happened.
On an earlier occasion I

told you that when a public

3.00 p.M. sector was {rying to link
up with an investment of Rs.

75 crores which wag done about four
or five years back, when we suggest.
ed a programme to plough i+ back
into the production process through

the recommendatjo, of the Com-
mittee on Public Undertakings, and
so forth to make i; effective, only

this year it hag been corrected, 1
give thig only ag an example to show
how there ig some difficulty on the
part of the Government i grappling
with the problem, You give auto-
nomy but make the public sector ac-
countable. You try to improve the effi~
ciency of the public seclor. I don't
have any objection to it. But in the
names of failure or creeping in of in-
efficiency in the public sector, for
heaven’g sake, do not reduce the role
of the public sector. I will give you
one small example. There are Directorg
of the Government, What are these
peovle doing? Don’t they read the
sibnalg if there ig a sickness to be
set in, if there ig to be some problem
arising out of the management of
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the public sector? Whay for are
these Directors there? Can’t they
read the signals? If 5 lay-persopn like
me, by reading some reports, could
get the warning signals, can't these
people who are supposed to be ex-
berts, who are supposed . to be better
on those things get the warning sig-.
nals? How is it that the Govern-
ment ig failing there? Secondly, how
is it that they are playing a double
Zame, as members on the Board they
approve certaip things and they come
back ang sit as scruting officers and
reject the same thing? Don’t you
have 3 system by which you make
responsible, that they are wrong ear-
lier or they are wrong later? But
there is ng system of rewarding or
punishing these people, Therefore, it
there ig inefficiency — it is consider-
ed to be inefficiency because except-
ing the oil sector, the rest of them
are going into losses — then you have
to look into thig problem ang study
thig problem. But, at the same time,
for heaven's sake, in the name of

_ liberalisation, do not get intg the core

gactor and they cut underneath the
commanding heights whicp the pub-
le sector has tg enjoy. If that is
go, that means, if there is a concert-
ed effort, if there is alertness then
I don'y think there ig any reason for
inefficiency. After all, even in thc
private sector, many of them go sick.
Then we adopt them as our projects
ang then we try to resuscitate them,
And if they continue to be sick, then
we blame the working of the publie
sector undertakings. Therefore, we
have to go into the industrial sickness
in itg through perspective, and then
identify the causes. And whep we
have been able to identify the
causes, we have to be strict about
it. Sir, this is not the occasion.
Otherwise, 1 cap  give half a dozeo
cases where, to be more exact, the
IDPI. sent their broad objectives and
short-term objectiveg aboyt 11 years
back. They never got back a reply
from the Government. And When it
wag investigated, on the file three was
only an indication that these have
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been sent to the BPE and beyond
that there was nothing else, Since
the IDPL did not get the approved
ubjectives, since they were waiting
for the approved objectives...

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY)' Con-
clude please,

PROF. ¢. LAKSHMANNA. I am
concluding. So, they went into a
productioy, process without this, That
means, monitoring did not take place
properly. As a result, aftey 10 or 11
years, if you try to examine and try
to retrace the steps, you are not able
to do it. Therefore, kindly get effi-
ciency in the working of the Ministry,
also, inp the Administratiop also, in
the bureaucracy also and then Ilink
thig efficiency or ineficiency to the
efficiency or inefficiency in the public
sector. I think if we work out a
modality of this nature, public sec-
tor projecty will prove to be what
they were i the beginning. Ip the
beginning of the public sector under-
taking’s history, many of them were
profit making, many of them contri-
buteq to the national wealth ang 1
see no reason why that cannot hap-
pen again. 1 think there hag to be
a consolidated thinking on the part of
Government, on the part of the pub-
lic sector undertakings, on the part
of the management and also on the
part of the trade unions, all of us
have to put our heads together so
thal national wealth can be improv-
ed. I think if it is done, perehaps
there will be improvement,

T have many other things fo speak
on but the Chair has been conti-
nuously asking me to complete my
speech, (Interruptions). If the Chair
permits, 1 can continue to speak,
but even mow he ig not permitting.
When a man from my own parly
takes the Chair, he acts like Vikra-
maditya.

1 would request the Minister to
kindly consider the various points
that I have made and act opn them.
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SHRI RAJUBHAI A. PARMAR
(Gujarat): Mr, Vice-Chairman, Sir,
I rise to support The Finance Bill. I
have the Budgey presenteq by our
hon. Finance Minister, I congratu-
late him for his well thought of fiscal
measureg brought out through this
Budget. The proposed Budget has
been received ang welcomed all
sections of the people of the country.,
For a complicateq exercise like the
Budget and that too in a developing
€conomy, more under pressure of in-
flationary " tendency 41l over the
globe, the Budge; a5 presented should
be considered as a job wel] done.
This Budget hag beep prepared with
a view to promoting the industries,
increase agricultural production and
thus stabilise the economy  through
these two principal segments. I would
like to draw pointed reference .to
the roncessions given to the agricul-
tural sector to boost more produc-
tioj, for attainmen; of early self-suf-
ficiency. Far-reaching impact is
going to take place in the agricultural
sector due to the hon. Finance
Minister’s efforts in giving tax and
other concessiong to the various core
segnments which have contributed to
th> welfare of agriculture. Thig is
indeed noteworthy. Similarly, con-
cessiong given to the industrial gec-
tor when put together will arrest the
spiralling prices and will help the
anti-inflationary measures. The Kisan
Vikas Patras is yet another innova-
tiop fo mobilise the resourceg for
channelising it through institutions.
The hon. Finance Minister deserves
to be congratulated for these mniea-
sures, As thig speakg clearly of the
Government’s commitment to ths
priority: sector of the economy, which
is also in tune with the policy and
programme of my esteemed party.

When I speak on the channelisation
of resources through credit institu-
tions, my mind invariably goes back
{0 the year 1969, when our great
leader, Smt. Indiray Gandhi took a
very bold, hisforic, and in g sense
revolutionary decision of nationalisa-
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#ion of banks, Since the nationalisa-
tion, though the banks have been
deing their best 1 feel they have still
not reached the needy in full mea-
sure. We cannot rest till the last
poorest man in this country receives
the benefit of nationalisation. Through
you, Sir, I appeal to the hon_ Finance
Minister to look into the aspect of
bringing in more and more private
sector banks into the public sector
by further nationalisation which as
such has been our commitment, I
strongly feel thai if nationalisation of
financia} sector, particularly jn banks,
is not done jin the requireq degree,
it will not be possible to promate and
realise the social and economic¢ po-
jicies in the measure it is required as
are enunciated by our hon. Prime
Minister, Shri Rajiv Gandhi.

Yet another area that strikeg to
me where immediate attention of
the Finance Minister is to be drawn,
is the area of restructuring of the
banks, a measure which has been
long overdue after nationalisation, It
remindg me again of the efforts made
by our beloveq leader, Smt. Indira
Gandhi in tackling this issue by ap-
pointing Manubhai Shah Commission
to suggest restructuring of the banks,
Somehow, its report wag put in the
cold storage by the ‘they Govern-
ment which came to power for 5 very
short while. I request the hon.
Finance Minister to look intpo these
issues on priority basis ag it yvould
cut the unhealthy unwanted and
unethical competition, effect savings
and bring about efficiency and pro-
ductivity.

I would also like to mention a few
areas where urgent attention 1is
needed. Huge rents are being paid
by the banks which may be looked
into. Economy in advertisements
despite efforts by Joint Publicity
Committee bringing savings in sta-
tionery and printing etc,, can be well
tackled, if restructuring is to be done
at ap early date. This ig necessary in
the context of austerity measures
that are being practised by the Go-
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vernment. The vast resourceg avai.
lable for the financial sectorg in the
country to the extent of Rs. 112,50,000
millions through the banking sector
is to be properly channelised for the
balanceq development of the country
by fixing proper priorities to be
followed by the banks.

Once again, through you Sir, I
appeal therefore to the Finance Min-
ister to give priority for further
nationalisation of bankg which are in
the private sector and restructuring
of anks in the public sector. A
specific care if I have to mention is
the organisational structure of the
State Bank group which hag pecome
too huge, with 13 circles of the State
Bank and 7 associate banks, and to
see that these assocjate bankg con-
tribute much more in their strategic
areas of operation to give a boost
to the eronomy, and to avoid any
wasteful competition between State
Bank and Associate Bawks i.e. to
avoid competition within State Bank
group; itself. ‘Restructuring of the
State Bank group in particular, and
the banking industry in general, is
urgently necessary. Thank you.

[The Vice-Chairman
Desai) in the Chair]

(Shr;j Jagesh

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Shri Vaghela,
not here. Shri Ish Dutt Yaday, not
here. Shri Vincent.

SHRI M. VINCENT (Tamil
Nadu): It is nothing but a reéflection
of financial bankruptsy of the Gov-
ernment. The Government’s fiscal
policy hag brought in this instability
where people have to face thig infla-
tfion. At the eng of the financial
year 1988-89, the Government will
have to pay itg liabilities of
Rs. 2,24,180 crores with assets worth
only Rs. 1,84,100 crores.. How is the
Government going to meet thig lia-
bility to the extent of Rs. 40.000
crores? The cost of living index in
ten years from 1978 to 1987,  has
risen to 431 points. The rupee value
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" ks going down. Priceg are going up.
The Budget as well as the Finance
Bil] have lost their credibility. The
total additional resource mobilisa-
tion for the year 1988-89, through
the pre-Budget increase in adminis-
tered prices, is Rs. 2,000 crores. In-
crease in railway fares ang freight
ig 662 crores. Increase in postal and
telephone rateg is Rs. 549 crores. All
these increases aggregate to Rs. 3,171
crores. The amount of tota] internal
resources including that of Rs. 613
croreg is Rs. 30,985 crores. Against
this figure of Rs. 80,985 crores, a
sum of Rs. 615 croreg is being realis-
ed through thig Budget. Therefore,
thig Budget cannot shape the economic
policieg of the country.

"The number of €ducated unemploy-
ed fin the employment | exchange
registers which waz 301 lakh in 1986
must haye crossed the 350 lakh mark
now. Each year, the number of un-
employed is increasing. Ag regards
unemployment, today, the
in the country is not only a gues-
tion of how to get jobs, but it is
also a problem for employed people
a5 to how to keep their jobs because
a number of industrial wunits are
becoming sick. As regards indus-
trial sickness, up to the eng of June,
1986. the number of large industrial
units closed wag 689 and the number
of SSI units closed wag 1,28.684. As
a result of this. industria]l sickness,
more thap fifteen lakh people have
become unemployed. When thig is
the position, how i3 the Government
going to solve the ' unemployment
problem in the country? 'Govern-
ment should identify the familieg in
which not even a single membey is
employed. Such families should be
given employment allowance till
such time  member ‘of the family
gets emoloyment. If wa really want
to provide employment to the people
and if we really want to remove po-
verty in this country, it is most essen-
tial that village and cottage industries
are set uyp in the country on j large
scale. .
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The aim of rapiq industrialisation
in the country has not been achieved.
This ig because the Government have
not been able to formulate any
permanent policy in regard 1o
industries, rebate, concessions, sub-
sidy etc. The most serious problem
in the country today is the accelerat-
ed inflation. In relation to the
wholesale price index for primary
commodities, the inflation rate was
2.1 per cent i 1985-86. In 1987-88,
up to March, it has gone up to 12.1
per cent. There hag been a ten per’
cent increase in two years. The
impact of this inflation will affect
the poor man and the farmens. Un-
less there is prohibition throughout
India, our economic programmes,
particularly, the anti-poverty pro-
grammes, cannot achieve the desired
results. Therefore, the Government
should implement prohibition all
over India following the ideology of
Mahatma Gandhi.

After spending Rs. 2,80,000 crores
up to 1986-87 on the Five-Year Plans,
the greatest achievement of this Gov-
ernment ig that today thirty crore
people are below the poverty-line.
The per .capita income has gone
down. It only mesng that poverty
is terribly increasing day by day.
Dr. M. G. R’s noon meal scheme is
a hundred per cent anti-povert
scheme But thig scheme i3 being
described as a populist scheme. I
condemn this and I refute this
charge. If ‘anybody is against the
noon meal scheme, he is against the
eighty lakh poverty-stricken schocol
childgen of Tamil Nadu.  This
scheme hag also solved the unem-
ployment problem to a certain
extent. Out of the one lakh people
benefited 20.000 gre widows deserted
wives, handicapped and orphans.
After the advent of thiz scheme in
Tamil Nadu the World  Health
Organisation had made a research in
this -scheme and arriveg at a finding
that any sensible and vroductive
svstem of education must include
the incentive for nutritioug meal st
least once a day: It is sad that such
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[Shri M. Vincent] -

a productive scheme is being com-

mented. | challenge that ny, Govern- 4

ment can jinvest this money more
productlvity even in industrial sector.
After Investing Rs. 60,000 crores,
Government has managed to get only
3.5 per cent return from 214 public
sector undertakings. This is a very
very scandelouz waste of resources.
Prime Minister is not worried about
this but he is commenting on the
schemes which are reaching the poor
every day, children in particular. I
want to articulate the feelings of the
people of Tamil Nadu, dp not try to
criticise and comment on the anti-
poverty schemes of Dr. MGR like
noon-meal scheme, free bookg for
school children, free. uniform scheme,
ree footwear scheme, free saree
and dhoti scheme for farmers. If
you stand in the way of these sche-
mes, I warn you, you have to face
the wrath of Tamil Nady people.
The teachers of Tamil Wadu have
been agitating for the 1ast 10 Jays.
Their genuine demand should be met
at the earliest. Otherwlise, their
moral will go down.

I demand immedjate election in
Tamil Nadu. Electoral rolls are
ready ag per the version of the
QGovernor. There is no law and
order problem in Tamil Nadu.. In-
stead of announcing the date of
general election in Tamil Nadu, the
Governor is announcing the month
of election for cooperative societies.
Do not create confusion in the minds
of people. Please hold election and
game democracy. s

Eradication of regional imbalances
is the imperative need of the day.
There are imbalances ip jnter-State
development. Inter-district Im-
balance is also there. District should
be taken as a unit for planing
Industrial Development of Xanva-
kumari distriet is being neglected,
There is a need Yor modernisation
and development of Colachal har-
bour. The Government ghoulg take
steps to set up titanium xide plant
in Kanyakumari distriet.

[RATYA SABHA]
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A number of cases of pensions
and railway passes of freedom
fighters are pending with Govern-
ment. These cases should be consi-

dered sympathetically and decided
early.

Farmers are facing many problemn,
Government should make s provision
for payment of compensation to the
tune of Rs. 20,000 to the farmers in
the event of hig meeting with an
accident and congequent death whﬂe
working in the fleld.

With thege words I conclude.

st AT qeda (fagme) -
wAdr Suawrersr o, faw  way
ff & ot feu frdaw  awmw
figar & SO F @ e g

faor weft Sy ¥ Fore F et
% go dwmas fed § Rrad fafrw
famd & wfr § M wn
39. 3 wOT 1 fafaw 7 & IR
femad € § S g, fawsft a8,
fem wfz wfe  faed ad
Wy oaad 25 gfwr an@
qdY, &frr foe W garr de Sfefar
BE BT &AT T OGNWA T L

o dRe Tadfesw ¥ gwr gAra
qrante  F@m oA g faRer W

# gifc grft 1 wE: SFEY 9 ¥
93 FUTT FW g

faa weft ot 7 goar q9E AR
gay gad fogiat & zgagr ¢ f
Ty ut F agaar ofes Jwme

g g, -fy @ ST W)

frere #t gfg, aff 9% Artadl
faga @ ’é wIHT I@ AR

E a& ¥ zfe qar grdror
dar ¥ Wt wgw ® w€ § 4
gy gd-eqFTT @ w A
SLE gt N SoETmar ®
qgeAqr R fgar war g gw

-qg aw Tt 3T A AT awd, @7

% & 99 3f & swmT w
i ﬂ'g‘ra-src'?%jtfq'aﬁ%rrt ast
%rmvﬁr—ra?r awra@%.

Y
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IR AT AR PN - IR 4%
9T 937 g HR FEWAT F A9
' et ¥ gt g7 F faww W@y
aqifas grafawar & o€ &

w3y, @at ¥ faww ¥ 7 o9 eraw
aEE & AR @w @R ¥ gr9T-mw
uferrs & st & faeTd gadwsw
q oaqr wwar g F ooF aw gw
faard. &Y aueq {91 FT Sugmr
g FW, a9 @ FATA [T 175
fafrgw e @1 @87 &, I¥ T W
FW H % Ag & g3 § A%
o gt S e A, w@w
qqT BT AuAT g, WA A g
¥ qmr g T 9 ¥ FAT IORA
AW q@qT 1wt ) gA wad o
daraa &A@ 45 Sfawa f ga@m
T 1 @R W ¥ ASRw
FreT g7 Aar K g, 9T gw WG
e-tgr @ SHFT IAW F@O§)

gadt a@ ug & fF o S ogAR

gy ®y fgard ImEd & W@ A
gaq qx QA 48t g%t §  Searewar
qT SY g7 wwT sar & g, «rw
& g™ ST AEEE FB QU FE
¥ wat agy 9% qr g1 §9 faw-
fast § § X7 T fage 7 9%
g faw @Y St w1 wmw gEivw
FAN ATET | G AT 90T 42 Ffowa
faqea fewifore fagre § qrar arar
21 =gt W FOT AT wT-Hear
g, aAfpa faa et oY ag TOd
f& =t FAr F g fagie &
IgiA FW 9T i faar g, w9ar
AT FW  Tgi F aars foad 67
73 % gl fAg A wgid 7 A E,
agr 120 9 JUAT AT AZTE | W

HUNT 1,15 FAT TR FHN #
faars wig foat ¥ & &1 Afew e
am fgd @ 98T ¥ OF g a

aff 1gw dETOR Fagw ;W oad

& &, gfrs @ foarefaw A
Fi9y fmY ¥ agi o Afmw R g
2| gaw faT 1600 FAT WA
TEFAT A qF WA #Y gafaa
2 o oz Ao faw dF ¥ faeiw
ggaar & fag g7 Ay T gt

[9 MAY 1988 ]
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¥ afrfag & | aradi g9 & @
¢ T T F—IW JAT F) gradt
oA § f g g1, afea ™
sarer faew # ot a5 uF Agaqt
S9Fe Ta9a #T 39 U@ @ °i
fear @ g 1 owma faw W@ St
¥ AT gy § fr o derfrde
ggaar feam o four § e F

|
123 feai v arw wgar § @i
arnt Ay afew wrREAr W@r
397 @ if= afafer & feae @
Wy ¥ W Fw oqedr & :q?r;@
fomgr §ege me @ arg
EAsul LG C R T o
ag 0F warag faw wegd wdt
qeqaR, S9¥ FEr T g fE—
Here the irrigation potential is
phenomenally high., Almos{ an entire
area can be brought under produce
tive irrigation. Yet only about 317
ver cent of the areg is irrigated.

@O aId g—

Irrigation is « the
mainstay of its population with 85.7
per cent relying on it for livelihood.

Wew, TE AW AR oA A
B oo g

The only industry, if it could be
called so, ig the household industry,
employing about 1.9 per cent of the
population.

T zay frest s@ver ATFAT Y
gFaT & 7 73 TR QE% Ay
& wra qEr @A & faw o wx
Fr F wreor fagre @OwT ATE AT

%

-V g

e SR A T g
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[+l HAYTAT qreea]

qrg Fr Jqwam & Fau e
AeATEt & oFravarT & fog S
g & auy ¥ 9T TEr
war 3 faed Awrw ¥ agdr g afaa
A ag w @A qur oAt
& o0 e @Y @ g oz
gftafere & 1 P qeEy & A
§ fadrg £TF ATAT FAAT A qEEATH

F Wl ¥ § T FE W wF

fadrs QSAT W F T F 4 a9
1988-89 & fog AT wmawr &

wAFT T T 39.20 FAT AV

gfadtar Y & | oy 7@ ufwage
g sqaf@ & 1w ¥ wA 100
AT W yEaw  fgT & faw
f'ﬁ(‘ﬁjﬂ' fW mq f%rﬂ% T 30
franieT § gedy #71 faator wfafom
25 gAY FAAL ) GIAT qTT FEAT
g1 7Ei 9x @ gy F SN 3R
M § qeEy TN F W
gEEal ®Y FWE F AW OFETE )
wa: g8 wamE § fF og@ W
@I Al AT MY L T
FE e T 9 3§ ogwEr F
AARAT F1 d@Y gY oF fady I
& fqu mawer &t 8 | @W AR
¥ wwy wfyr saw oAl R
g, § frgly frie erer e
T & w1 fRw far ook gw@
sfesr gwegTd  quUTETR ¥ gata
afufs o1 g@% fw 2,20,088
FOE WA gARFT  FET FY
wgfa 3 A A W o g
aF WA 39 TAT AT JIqeH § |
ga: ¥q faw "1 Sty ommdw 3
fr foogrer &9 & &7 Iud fagre
T qA14 & fow 100 FAT X &t

afw AT # fagre & ol am

# g FT gArEr ¥ Fury F faw
wew IIC | wERT, ¥ wEw T
gfys quag a8 I @rgdr F RS
uF-Et a1 % FEw owwg
fag ot St F wuv fow fagas
YE  F@ gU oWt & fw
“The prime need today is invest-
ment in new issueg in which- em-
ployment can be generated.”

" [RAJYA SABHA]
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TEeA, R WA a9Wmd w5
W dgT IR & | gEIR wan
et off 4 W aFd g & fewr ¥
FAFH ATy 9 AR femr & 1 gw
¢ FATM & 16 fafaaT fere §
Ty g gt St &, wafy awwre
¥ 529 e WA ¥ AR anim
TRl § SOwd

TOAT ST FIH TE FET AR
ST § WEL A AR A
7 AT ) A wT A g
T HOTHREAET RN AT
TMIAT FI¥ FY fawr & w1awA qAIT
F@T =fgw o -

wgred, W § & ag wEm gy
fis guTd W Suafeuat, gEIR AR
fawra & FITaFAI F AANE UE
qga & NI qAEr gHil ARG &

g § feagrl sedr gf ewmndl -

ger | gAIR awE § Bfwdt Jaeax
TR &0 ST wefiaT T8 & TS
g foret 2T wifgn ok gaR faay
@t feds o Seafsuar § 9
SREEIT WATAE €T ¥ TTTFIT FIA
W § | ma I FT O
fawg § aga TMRATEF S@AT gAI
fr 2 § % FIW oW BN |
ST @A A ST T N H
fafg frondt & 7@ a1 @ gE}
ag @9 $T & ordr § wadAr
geEm @ Sar § | WA TesT
geqy ¥ Wifvefor gmr arfge 1 3=l
gl & a9, WOT S qR a5
wag< fear sew ¢ fag & geyag
I

et wqoem  faw o STENTERE
T, @ T S gwe  Sufkaq
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9T, SHIT qF AT &1 At fasr
ma‘rﬂ‘%ﬁrmf‘a:trgma%
AT OFITNT TH F | WF W F
wewd g f5 wrfew @iy § eraw-
af@gy fem sta arfy gw B ES
aaeAr #71 A7 #T 9%, 99 98 Y§E
FM § FH AL 9 67T 1 gAY
1A g ag &gt ot ¥ ag awz
g “moq Fev gag Ndg” Iz g |
foaar gw FAT + T ww 8§,

Qqrair FT AN A AR HRACETL

grew FAT W §, w9 =W 9 @
§ MU W F A aas A @
oz & 9q q5T T 4T

WA, UF AT AT FEAT ATEAT
g fr ag st wrva fawr &, ag ox avg
T NG § ST F OHQIFT F I
A &y, =W gEfaT B @y
fafas HC FB Aidl w wad
QIAT T@AT § 1 argreogar § =g
F fF st gmtgw wrg €, ST 9T OF-
s F& 9% w7, AT 577 saar
S ENPE %‘ f& Sawr fg;ra FET
HIFT FHET % | g% A AIeE &

M CF-TF weree # &t ¥ s

SAIAT_WEER ¥\ o 7 & oo
Az & AR 7 f A7 IqF R
gt & ag H&'Eﬁaqil &y W w2
§ 5 cRIE-ge &y grfaqr #
faexr Q@ TR & wET 338 FuHA
fre U g 1 T OF A amdr R
frq SAATYA 1 ¥ gmU Ew A
FAF AT FAT &\ w®¥W g ¥
R fadsers fear sa FaifE T
fedt agrer & Y 35w & g9 § Fg
Sra aY 9g st Fgam & fw sy angs,
feTy @FT WIY II7 FOAT T
grarer 1 fov g@ w9 #® FY
FAAT T I FJ TR | 37 9T
e q AT s &7 a8 9,
St gATy AT T N | A AT
q1EW ¥ 87 a9 a7 g T8 47 *grr
M /AT W WIHRET @l T FIA
A Tg_FwEN-2ENQ @, FA T A
gwar T dfvw a9 gw S damd
#t 2@ | a1 77 oY FAA T AT
& w §, T gEaR &
gt wrfgg

[9 MAY 19887
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7T, WA gW @A aai A

qE  HOFT  eqT7 ATwRigg sl

foast g7 gqaq § fF 9 o sarar
wgaqe & | & T arq ) qAA g
f ager srFRa g ar s o
Bt FEFL, AT T 50-60 TG TEA
a® ady T1q 9 f5 fadst w oy
¥, @°r 9T FWAT FQ@ T R
¥FT 1 Afer qg A faRdr ared
AT WaTe qX TSF AT wTT AL
ATFAT FIAT § AR gd dqray F
Wiak =l & qrd g7 I 0
FIET wrEm-FAraTey oy SYw
g, Iy IAET WA gEAT QAv AW
fex sfum 733 § FA-F0 gwd
T & A WY SAFT AT F@
g | sofaT I9% AT FY W@
gy Sl o1 @ § «fwA o oW
femr @ wifgy, I @ 2 ) G
qTR difse, @ a9 AR wEAd faw
F o FAfwT, gEHT FT IS 9T
R IaF aarfaw 'v’—@ﬁ' ae A 270
FAT &1 1A 337 QAT |
Fgwe & 2r fr fedzg o fes
s sy @ qU &L al 200 OE
¥ wrar agr Emr | ar SR I
70 FUT & FAT 9T JT EIAT SATAT
FIST 9, 270 FUT FT HT AT FT
g1 791 (w7 ? F3 37 Fow =T & @A
a1fy, mtr BT ¥4, g7 & 19T
9 I Agl Awa siﬁf‘ TITHY
qa‘rfta”r &1 wie mwadAr AT Fegrst
q AIT A g '{r Fa1T gFT & |
qeftafqal & #TT IHw WK FA FQ@
& o< I AT g% SqTAT | g gAYy
3:@g arg g9 faw fagas § 81

wgled, 9 e ¥ fag Adr o
¥ w3 fr swa-dam 1 85 TRET g
'v:rvzﬁ 123X E A gm Ay fag, agaq
F7 usfafaedfeq @i a7 aw & 1 A
gy & &Y 7ToFT &Y 3 HR-3A FT TR FH
g% & QST {F 119 3987 AR
dapa fe Ta gt €1 FFF AR
o7 g _wiwm wow gral § 92T
R ag Jeg &9 AR 3 G
dag'® Y 9@ T § AT A AN
gAY dfqq wET Trg@ g L A
&t f g g, & gaT EEE
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[ FqEa o)
W g 9Ed iy FwE WA agAy
qu fegean fas srgar &fsq osal w5
gas wfeg 9rer gar g 1 gafaw
& wgar g 5 ag fawr srOwsar &0
ferte® § 1 WRIRH, gWIR Mg
wreg ¥ T8 a1d Far v g f& ey
weae @, 9ud fog garw #Y aEw@
WY & | 9g @9 eeE § 1wy 3fen
graxy qrEf F A |/ grew fafieax
F gt aqF FLWR

st wAAT arER ;3 @rdw
% argg WY §
© ot wgemm fm : wfew ew
g FET R g fv frexr -
T gl ¥ ogAe 9w goftefaat
N TN F oS WEr fawr g q@
HFr st AT FqTH AZE® AT s
e wielt & fEet & gag ¥ o
frer | faw @ Y SS9 fagmr mreEY
¢V 37 7% |W I g aF N
A R ARG HA ST & qrF /T Hv
T g Sud warfew s@odw § o
© 20 1T WY IS & | ST
gofa & aw F 9= 15,4 9@
#afg g & | ogW TWwaAfy §
3046 FAUT & FAr Fwfa e
# g ogw angw fe 99 @Ay Sy
AT E A WAL T gH qarg oy F
og Al STaTM wgar fw sow waTy
oY gEAe St #F @ger gt § 7
#fFT 20 WA FINT T O
T W 1597@E €7 § | qE ;R
BW ¥ FESUT WIE q°9 WIS q®
w& gwr 9t 1 fager YA 12003
gogE, aa St A 17.15 9W@e
wx gmd ¢AE fawy o s
¥ 91 vW@E P T ¥ g Ffgw
frAdr O S SR STaE gaw A
) Y I LA qEE T RN Y
&y gav ? frardw s o#® gra-
Gez w9 g€ & 1 & gdrm
syl & T A AR a9 T
g | WA TR A rdaEt Fak ¥
=3t #7 o wage fag ot @l
FHEA b JqTEA @ & | Ay S FT

[RAJYA SABHA]

>

grgofema 1 =AY IwAifes

wawIRZ ® weAfga o U0 ¥o
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TEE A% wwd oT ged ) fgrd
B B, SuET § 9GO0 4T G g
“Considering the fact that about
40 per cent of the people 1n the
rural areasg lived below the poverty
line at the eng of the Sixth Plan
and also that 1986-87 too had been
a year of deficient rainfall, it will
not be an exaggeration to say that
at least fifty per cent, if not more,
of the rural population ig already
below the poverty line by now.”

St gamgs fag #r  fad

_Fgar g fF sfegar & graedr Ty

SART ¥ A9g 37 9XEET ¥ 9gF 50
93T g A | g far F oA A
QIAGHT a1 AR § | AiAdly &gear
st ¢i St & oot gt o fagre
F 0F to UHo fur IRy F
niw 3 seqa fe & 1 gt wx 35 ffwa
AR F1 4T Ffwer [AFA A QY
I ¥ ) 4 et ST fagre Av g S
for w=a & o sy garer gErv fge g 4w
mfefeY #1 § 1@t FPEIT AR
# W T E | oF avs g
g & O gEA auw A A wwd
TGy ot @Y & fomer forw ol 7%
wrEd dréEl ¥ Wi et T R
Al AERT WAT 1§ TG FE g Al
wEg THF Agl g @hEn &
AT Y Strar § QoA F oA
73 @dzy 7, FE T osar
T IR T HX 1T GART g

| A SR FTAC 3 (7 A g8 W F

UF U6 SN ¥ W % Q& W
gEA o0 FB SEA Al F W
fFg IFI ¥ TR &, 7@ AT fEgw v
" AgRT, AT I ¥ 1985 W
15.5 93z #IT 1986 # 54.3
qde, afR dw N F AR qATHT
gur 1 omit St Tmr Aifefraem
et ARRT w1 fawer & oud <y 9%
wE ¥ s 9% How vFErE Y
AMG HT &1 TS § AT gArEr WK
wET e 1 g Frfaw w9
JarT weft & @war § 0 aw T
TOH AT S ¥ e ¥ 1 e
¥ e 1985 ¥ 22.4 UREC FL
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FATET gar N FOF A 24,4 THE
g W | AEEy, W sy & &
Fqer IO dwe ¥ g @ fow

wF ¥ AW § A FYST UM &

fig AGN W A1, AT 9| A
T FT A § | ST EFE q 2,
AW g | &, TEEe Igs faz
v &, ofe gATETErd F CIEIEG
§, TAET TAH dgar ST @l WY
ST T GCETT HYS AV & HFAT
3 at guey qar afere |

7Ry, Wlewgwd YL 1985 u
38.7 W WATEN AT ST 1986 F
FEFT 45.5 TIEC & W | AT AW
frgrT A HEE AE FT Q@ B, FE HUAR
Fam? HF [T 5 F4Y FgA qEr fTar
Ay gT AIAAY YT AAd § (6 L FEl
2w ag Ty R e T
ST W & A1 R 7

Juawrener (et wm @)
é g & W 42 AT G AT | UG
arg uTfee 7 & & A1 ¥ iR
Framg ?

st e faw o ama wfee
LA ¥ 13 TR FREn @
grer argw AT ifag aY aqrEm )
g X ¥ ¥ 3T ¥ A o T
9gar |

AR, wEy AFd a—raga:aj

# | IEFT FATET IT 26,3 TWE

g 1w waEq. & w1q feraTl T
qem FT W & 7 TS qE 9T Al
% ferw ST TGS =TT @ & WL FAA
gy & dfrgm @ AR g daud
For § a1 Fe0 § fenT 709@
gaan faga § | g fagra 70
g qaAT aET g A guTY SEe
¥ oot qaa;airaaauaamsﬂf*ﬁ
¥ war TR T g g "R

Jume W & ¢y teEfaa

way £ 1 as Ry faar, Zar J1f%
Sreed FOA § | sraferaw SRS
wr fogre JFT qEOMT WRN ¥
fay W9 WA w § W W )

[9 MAY 1988]
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qUSFaT N adw @ & | W AR
e Wy § am fw g
AT dwrE ST g ¥ w6
Weawma ae aafy ag 3w } 5 A
wr am TR o ¢ § efmw
TH g1 FT ATEN FAT

gear & | dwd AR g & g4
AR A @ Ear wmw oft arag ¥
araa @ 5¢ | g N feareqae oy

fif @Ewal FT TOW § AT,
F grawy o adi q8d, e W gl
T3t | U WX aa g My s
3R |, WE I e wE A
g w8 & 5% W wmfes aEw
ey Agr feEwEr | QTS
39 5T 99 GHT I, A & S §
e fa wamEa F A HRAT
2 oA A @A § | 5T Ffee
qifqes $ & ? g RM A Y
g o & ST AT fawr o @,
&n ¥ o faw srar @, Feemifes
qef fAgstar & 1o fire ot afy-
s @en ¥ faaa g wg &, et #Y
frerm &1 ga wg o g e zwogeT
g% Trele g fagw & § Sy
sfec wrEAfmAd x ¥ v
Fronaifea § 78 fawar g, & wErae
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[+ wq™T faer]
qa gad J1q fqady F =97 Far

STEATE a8 § FAqT |

Iqaareae (st sow dwf)
o A T, FEHE: =AY
AT

ot aaew fw - 2feT TS
AT AFT & FIGT gw AT AST-
qgq EEd FW E |

FAAqTh v 997 gH IAfAT FT
g & Suawead wged, 5 guat
q @ & 5 g /@ S wwEar
F HIT ol W@ & AT ITHT TF TG
FTI AASQ § W ¢ fEa Fq@ard
E i ww wrRY A7 9@ AT gAR
SwaTT, TT o SR EG § W
q& o @ & A1 g W E Ay
TUET FIT AN TR § Ifew iwmfara
Tt F AWM FXR & 13 sefadw
# fee &, zawr wra afgg ot
gy far A5 g§wT § R
IFTA AT T FGT AT U A,
HqeWT &, §W TAHT 76T AT | g
A & fame a8 & ¥ o OF g
T gH QR ¥ IFTF i
T fus a1 @ F AR g
fgm ¥ 1 fE@my ¥ T I 9
X § | =g IO gET A A

geft & s @ |

fror @ yarA At T Y mFaz
qor fear a7 | BT g F wfafaa
8 gMT FAT T, 9 TN FUF
wrg o gwt & mar | F fHaw
£ 72 FAT AT @ gAT farewr
e ST TRAIHE  FAE §AT, g
Feaié & &, i @l § 150 9T
T FY afeern YA AR ITIA FaY
At ¥ s fear | ®a T 3w
ag & fr ofers ¥FeT A% AIST-987 99-
® Fer & wEdT, ¥ S g aw
aqrgaa ¥ w0 v A e TTieE -
T A § T EAEAE Q9
& war AT AW I qgq

SR PN
?Fm St & e

[RAJYA SABHA]
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gAY, g A 9@ W q wurar ¥
SITET AAIRT FEI | EAFT qTHT TEF
& TR gH FF 27 QY ayaeqT w7 0

sfraedt watear Qs ;. Qe
" ey S A & wIEy )

=t agEw A o g awar @ A
T, q@ qF qT AT A G STIHT )
73 fo7 mwrA It @ w7 ww Aww s
TATHMA AT 5 | FE AT A @ oA
fr gad fagre § gwc &

 TIIZ P FEW T F 72 FAT
FYS AT GI F& T AT
og wE wefral =y fawr s
g ey ¥ B, uwgdw wfweac
AL fim w0z A TR
o A FAT AN & fag Aee
A 39 fgara T o 9t 7w aar |
uAfAwd F FIT wY, WAw F N
AT TF ol F9AT AGF {0 I 78
g T | A ST &7 I F AT
fear g & 9@ 9% A ®: gER
T§ AW IR 9T & 7 7. geam
gl Az ur9E fqCT@T gy av 600
¥ AT | T FT HT gARG &
T qre K W IN? gwFara
TE Al FAT GIHIT WA, AT @ ?
TEl W@ @har & | gafee Iw § ga-
HFATATE T HEAT IS GIE |

ga arr ag 95y g enw
RaEET T fFa 9@ gafhe
aft fv =g fagim aew & gwra
waas 78 § f& s sw iy )y
X X § IT FHIW FArrST Ay
q qid N AT AR W § faaam
g | ot gar? ofsaw v S
FW & a9 #AA T AT AT A
g ¥ § woardl, wr AN ¥, ww
ot e F A qrq &, SN ATRfy

we A X AW § 1w mw Ay

goar g foar a8 o Sewr qff
AT g AW AT FF FRGAT ¥
fg, fa=rg & fqQ 9@.«T & FETX
v fag wr I¥ & @y &d ook Frar At
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AfFr o wmw Sy & o DA & fag
~—FN AT g7q fadT |\ ww mw
AT § wr{F WR e I & fiq,
T A AT § BIIT TIX FoIT dav
1 & faw faox fac feamt =,
FEAT FT ATTAT ATIT G | ST AT S A
g@ & g gw St F greae §
afer ga aigiaw wrEt. | .

SJaawreRer (st wiw Javé): A
afqefam  egfree §) \

ot gguae few ;. afwdfay
gefiee gfaare a8l 9z & | et o
T aEm &1 Shaq AT & fag w3v
qr |\ @t F Sfaw T F fag wEr
qT, a5 gA AW § | AW AT FEF
. TR FeuR A AT W@ &1 Wit frv
Fgx & fa ored =A% qers o §
T9 IW § 98 T AUMF TW AT ST A
e g g gg A devly, v

e depfy dar A & gAR qmwwy
HUTHAT FT AE & S FY gl 7

g -

grq § & frae A0 oogw
ArAYE #g S & AfwT gW FAT &F
AT IS FET & | TFE AT G 74T
AT F o F fefads Framws
g Mt gE ¥ 997 F fAg wd F1 4%
aftefarie STAT &Y IT | FOFT FIATAT
gEIET g1t & fqu Wi ag SR
myfeRiFfarrargw T s o §
gt @ greer seawA F fqo gw
HTIHT 19 AEY 397 | I8 g7 & T4 Y
HITHRT ITT AT TES & | HW ART
QAMHT FAE &7 AT F 71 T qat
7R 7 AET g1 FwAr |

TF AAT IJAT FT U FT TEE
§ faud a7 s FIF FETE )
g9 feor ¥ w9 ofsas  F¥RT WY

AT AT Y A G ATH FEY

wx & WA IEF GEA T |
@Y {3 TAAT ) WG 4 FAAAT
Fyifr afeq®s JFIT IART 4 FI@AT
3 wfer gaFT fewsdrsy = orET &
ga & ¥ | I qear§ EAT F A
F & | IGFT FEH W ATEAC & A
F & ) wufaq gg ofsas  IR%
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S AT ¥ fag e @, Afrew
AR &, FET T gA0 § Faaay
aIw R T o7 agy e &
AIHT FAT AFAT o gaTR 78) feafa ag
g fF gt @l gwnagd Wik
afsrs ¥F2T ¥ FHA F¥  gaEd
agr v AT o ofsqd FwI &
AAZL FISAE qT AT I3 4 qr IR
T ITET qAT ¥ a8 T BF geamw
w A9 S g9 WAE T 9T qgA-
ft ¥ frar # 1 g N oeOw
fdt® AT 1 gA AV T IAAY gIATH

qred FU & ) AfFT T Tw ofses

ez 7 aw famy fuws 98 gy w@r 3
gRAt 9x qgl gg=T war 4 ww Iw
gfaT & AT Frag FWE AW

e FaT H4 AT 70T 70T
4 PV SAT Y wrady g g

ATEAT | €7 G<g q N gqY ATYT
e e wreT iR fagfasr  =@ar
WM oT FEw § fm dwe dwe
¥ T gfma § Towma wE) w97
T w3 g R oT@ g ¥ 3%
gfma & T 4t F oaw g
AT wgA1 g g f& sw @R 2w

& T e ¥ akg @ A

g o T AW F AN IAT &
r 3z gfraa w1 Fw wRE foe-
Hfex & gy W oFqr A fear
qFT & 7 Fid Awg A8 § e
F goade fadEfes &Y 7 &
srg dff = s § RO
g ¥ g e § Iz gfaew
¥ | @@ & swfwg wio @
dvr & o §F A W & AT T
qrgg AT FmA & oqw F s
W AR AWEA W g g
F A Y TART  HIT IAEHT
T g TEqr ok [w A &
7, afew mafem § &< St e
9 #oy San ¥ wagd w1 ggE
a @ & ady feafs smorw § @
sgt wX SEEt ¥ oAwgd w9
gzt foar o g 1 AfevgEn
ESl ¥ ar g wE iy
Tt g | F@fag WA qW AW
# feafe dr @ o {1 -
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[ FqaT fos]

TSR T qTq gMR Fw F weET-
W §ET @ WO, uF a®
X A Wy wEEET g T g
T TR, g &L 9 Werar &ar
T &) TR O & fam g
#T TWE ¥ FE FIH AL ey W
W ) AT FIHET ATCR ar dg
W 50 9X®E A Fw HIq47...
(@A) | Awaw Flwex  wgr A
oCAT? H/IT G QAT s §,
ey St ®gt & we? gafaw A
fee @ v A AU wgwT g
e o @ me wfaws feafy F
urae ofEdT G w30 a9 g a@
feafa, ady mfew graw s @
waR! =gy 5. e wodt siw
Aifoal & maw ofads &1 g
®® TF gy § a8 g wrowy
TATTE T & =T R wR
10 @ ¥ FA9MA g F@.

PROF. CHANDRESH P. THAKUR
(Bihar): Thank you for giving me
this time. I think it i tempting to
react to some of the rhetorical com-
ments that had come from the other
side of the House, but I woulq like
to have that item come later. More

. [RAIYA SABHA]
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seriously, ' I rise to support this
Finance Bill and the Budget which
it is trying to incorporate within its
provisiong for very solid reasons.
The first thing that comes to my
ming is the new direction anj im-
petus to the plannng. strategy. That
is a major shift in termy of decen-
tralised planning, the district plan-
ning. We have talked about decen-
tralised planning for long. Some
informal attempts have also been
made, Government committees have
alzo recommended, but this geems to
be the first time when there is a
serious and concerted move because
it is being led by the Prime Minister
himself. I find the budgetary provi-
siong jndicate, and the Mid-Term
Plan document suggests, that there
ig going to be a greater emphasis
on agriculture for better overall
impact on the economic growth of
the country. Modern agriculture
remaing the key vehicle for accele-
rated growth with greater equity in
Indian economy. Only last year we
tested its resilience. It did not succeed
brilliantly but it did not fall alsg des-
perately, At the same time we also re-
alised that there are vulnerable  areas
so far as agricultural operations are
concerned. Meteorological disaster  was
a hard fact, At the same time the
lopsidedness lin the availabiMty of
regional resources for agriculture alsq
came in sharp relief. I shoulg add
here that 72 per cent of the cultiv-
able lang fallg in the rain-feq or dry
lang area and its contribution to the
total food production is only 42 per
cent.

Thig clearly illustrates that the infrastruc-
ture facilities are not equitably distributed
acrosg the regions, leaving 72 per cent of
the cultivable land unsupported or insuffic-
iéntly supported with the help of appro-
priate infrastructure facilities. The same is:
true so far as the agricltural R&AD I»
concerned the ICAR and its associate bo-
dies have contributed substantially. But ¢o
far the emphasis has been on more produc- -
tion rather on greater productivity and on
bringing relatively newer zones within foe
framework of benefit of modern agricel~
tural R&D, So, T will suggest that  thes.
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growing realisalion that there is a critical
mexus between the growth of agriculiure on
the one hand and industry on the other
and, finally, the development of the econ-
omy as a whole is a welcome, Studies

show that a one per cent growth in’

agriculture leads to a 0.5 per cent growth
in industry, So, it simply indicates that
if we want our industrial sector to be
productive and bring in any salutary effect
or impact on the economy as a  whole,
it must be preceded and backed by a
sound and prosperous agriculture spread
over the widest possible regions involving
a larger number of people in the creation
of agricultwral products.

We have talked ‘about chang--
ing cropping patterns  several
times. But I am not sure if the
cropping pattern is really improving
for the better, We have talked about
water management, we have talked about

- watershed development and we have talked
about command area management and
now — I welcome that — about river
basin development. The point that T am
trying to make is that all these thoughts
which have been expressed from time to
time indicate that there is awareness of
the problem and there is also awareness
with regard to the solution of the prob-
lem. This Budget has realised that
has gone ahead and provided resources on
a demonstrated basis for the benefit of
the agricultural sector. But my doubt is
this: Are we going to use it effectively?
If we are not going to use it- effectively,
then there ig no gnarantee that there will

be no recurrence of the kind of thing that .

we ran into last year. This is not to sug-
gest that T agree with all the comments
with regard to agriculture that have been
made from the other side. However, to
call this Budget as populist is irresponsible.
Populism is what we find in Haryana where
we give away at public cost. That is real
populism. It would be populism if we
responded positively to the demands made
by Shri Sharad Joshi or Shri Tikait in
Meerut. The fact that the Government
stood firm here and did not succumb to
some of these pressures shows that it is
not populist, Realising the value of agri-
culture, when the time had come, it s
#rying to allocate adequate resources to
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sector. More seriously, the phenomenoﬁ
called ‘social disarticulation’ is known to
the economists which simply says that if
the production instruments are not geared
to the wage roods or to the demand needs
of that low income category, there is likely
to be a problem in the economy. We do
realise that in India only about a hundred
million people have emough purchasing
power and inadvertently they migh. have
thrown signals to the productive  sector
to look after their needs. And, Sir, from
purely a macro-economic point of view,
to the extent agricultural growth improves,
the size of this category of people who
have purchasing power and capacity to
transmit signals to the industry will grow
and with that growth will come correspon-
ding equity also in the economy as a
whole. Sir I am just reiterating this point
that growth with equity requires a greater
emphasis on efficient and modern agricul-
tare, .

A reference was made to the South

"Korean plan of development or the Hong

Kong or Singapore model of development
by Shri Kamal Morarka. I think it is a
waste of time to discuss about that because
it is the population size in India  which
needs to be looked into. South Korea is
not comparable to India. Singapore is not
comparable to India, Honk Kong is not
comparable to  India. The exported
industry-led growth in South Korea,
led to transfer of population from agricul-

_ ture to industry in a short time, In Indian

conditions, an occupational shift from
the current nearly 78 per cent in agricul-
ture to a relatively more balanced in fav-
our of pon-agricultural sector is  going
to be a long-term process. So rather than
waiting for the long-term shift, which is
the ultimate solution, in any event, —we
will have to think in short term and inter-
mediate tange solutions, An accelerated
growth of modern agriculture is important
to satisfy the twin requirements of growth
with equity.

Mr. Vice-Chairman, Sir, industria!
Tndia fortunately, has demonstrated its
vigour. Decades of sound effort and recent
policy initiatives have helped it to move
to a faster growth path. A plus nine pe?-
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[Shri Chandresh P. Thakur]
-cent growth in industrial products is now
a fact, and we cannot close our eyes from
that. reality.

I think Mr. Morarka talked about pri- ’

vate industry, In fact there is the problem
that a shift in the physical compositon of
the Opposition, its rhetoric and ideological
profile and the source of related statement
bhave become garbled. But I am just trying
to separate one from the other. The pri-
vate sector in Indian economy has a role
and very accepted role, In fact, much of
the problem of the pubic sector arises
from the fact that having realised the
role of the private sector the public sector
goes and provides infrastructural support
to the private sector. So it we ar= compar-
ing rates of returns in the private sector
versus public sector, we are indulging in
an unfair comparison because they are not
working within the same parameters, nor
against the same guidelines, T cannot think
of any effective. successful and worth while
private enterprise in India, in the absence
of the kind of support, sustained support,
over a long period the oublic sector has
provided in terms of infrastructural facili-
ties and inputs to our private units, The
policy measures have brought benefit to
the private sector certainly. Technology
upgradation operation within the frame-
work of economics of scale, fiscal relief
and lesser governmental control definitely
have given them a better role, But lo and
‘behold! Thev ar- the on=s who are crying
* loud, Such problems arise when they are
protected far too long; they develop a kind
of dependency proneness. All the opiate of
domestic market, the opiate of the protec-
ted market, takes much longer time for
these units, dependence-prone units, to
stand on their own,

We are talking about liberalisation, Tt
hag to be apprecidted in the context that
the industrial sector in India, whether
public or private, needed a discrete does
of competition in order to jolt it out of
complacency. In additon, it is a kind of
structural re-adjustment of the industrial
economy that we are frying. We created
uneconomic units. at several points, and as
the economy has run an intermediate

[ RATYA SABHA ]
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course it is time to have a course correc-
tion. Whether there are mergers or certain
exists, that is a part of the game of econ-
omic development. The price of develop-
ment is creative destruction. There is
nothing to shed tears on that, You have
to tell them to behave better, perform
better, otherwise the protection of the
Government or that kind of subsidised sup-
port will not be there, But the private
sector in this country will also have to
appreciate that there is a consumer, there
is an investor and there is a depositor of
money.. .

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): And the Government. .

PROF. CHANDRESH P. THAKUR:
the Government, I am not so sure. Until
the last two days the capital market was
not buoyant, regardless of the fact that
the Budget thrsw certain incentives.
It seems that there is no credible re-
lationship  between an investor and
the companies, Looking at the re-
®ord of the company, one is often pre-
pared to put his money if therc is a
possibility of security and a fair re-
turn. But we find that there have
been all kinds of unethical practices
which led to the Compsny Law
Amendment Bill provisiong protecting
the interests of the devositors. As
students of economics, we were rais-
ed on the thought that the consumer
iz the king. But the Indian consumer
has never been he king yntil recently.
Tt is for the first time that the con-
sumers are going to have a chance in
terms of prices and quality. Tt has
become nossible because of the open-
ine uo of the economv to the comve-
titiva forces which have led to a situ-
atlon whera everybodv is looking
agonisinely on his own Drocess of
cnatg anAd aqualitvy of vroduction. In
the nrocess, the conwumer is cetting
a smeowhat fair desl. Tt is a long
wav tn o~ for tha jndustrial wnite 10 opt
tha credihle subport of the consuming
community. .

The private industries have 'beneﬁt-
ed all the way. But currently, it Is
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characterised by one-of the worst
broblems, i.e. the family feud. There
is no established private industrial
house which is not suffering in terms
of its operating performance as 5 re-
sult of the fallout of family feuds.
The Government cannot Solve this.
The Government can provide finan-
cial resources, technology support,
cash Incentives, excise incentives, ete.
But it cannot intervene in the family
feud and to that extent it is taking &
toll of the performance of the units.
It is unfortunate.

Figures show that the profitability
of the private sector is lower. There

is also an evidence to suggest that

there s over-capitalisation in plants.
T4 also shows thai the private sector,
because of 1ong years of protected in-
dustrialisation, is not in 5 position to
face the competition and the problems
that we are finding is the resuly of
the process of adjustment. and res-
tructuring that is taking place.

Coming to the public sector, there
should be no two opiniong that so
Iong as the decision-making is in the
hands of intelligent people .who have
the interest of the country uppermost
and the people in whose ming the in-

terest of the larger community is up- -

permost, public sector will always
have a vanguard role in the process of
development. As 1 have said, much of
the infra-structural facilities and the
magnitude of public investment has
provided a growth impulses in the
eccnomy on internal resource genera-
tion. But certainly the public sector
does not have a very good record.
This ig one of the major weakness in
our economic management. At the
same time, we have to ask ourselves
whether the public sector ig using the
resources put at its disposal pro-
perly. We had an arfument that
their technology is not modern and
that thev have not kept updating. The
findings of the Kapoor Committee
are there. Is thern sufficlent pase in
technologv modernisation iIn the pub-
He sector? Have the management
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and tht workers been cooperating for
better performance? May I add here
private enterprise must realise that
that those who are supprters of the
the National Textile Corporation, one
of the largest puble sector undertak-
ings is Ironically the gift of the so-
called efficlency of the private sector
in this country? We heard about the
problems of textile industry. The
precise problem of the textile industry .
today i3 the irresponsible management
practices followed for long yearg in
the private sector, jute, textile and a
large part of the engineering industry
suffering in the process.. Ang one of
the problems of the public sector en-
terprise is that in public interest it
hags to step In and bail out them. The
interest of larger number of workers
and consumers in this country, are in-
volved around them.

Mr. Vice-Chairman, Sir, the nogey
of privatisation has peen raised. But
in the same breath, people are asking
for pressure for better performance
in the public sector enterprise. There
is a need for greater efficiency, and
when you are on the path of seeking
efficiency, it is going to hurt somebody.
And it will hurt those whose vested
interests are protected in the current
level of operation of the public enter-
prises.. Sir ideologues have ng res-
ponsibility for consistency. That is a
fact. Now, what is happening?, A
passing reference was made by Mr.
Mishra to China. But the fact is that
the Chinese have realisedq that in
order to have a salutary effect on the
ecnomy, they have to go through the
market process to see what they can
do fo improve the technology and
operating practices.” Nearer home,
after all. what kinq of company the
West Bengal Chief Minister is keeping
in hig State? A reference was made
about the Haldia project. Who are
the partners in the joint venture?
Is it a contract with the private sec-
tor or not? TIs this a compromise
with the ideological persuation? Is it
political expediency or economic ex-
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pediency? (Time bell rings) Mr.

Vice-Chairman, Sir, I woulq like to
have your consideration. I  have
still to make @ few more points. Sir,
I should emphasise here that given
the modernised technology, given the
economic scale of operation, given as
it }s now the better managerial re-
muneration and new forms of inter-
mediating between the corporate unmit
on the one hand and the Govern-
ment on the other through the memo-
randum of understanding or the
holding company, we have reasong to
be a little optimistic with regarg te
the performance of the public sector.
Mr. Morarka talked about the memo-
randum of understanding and he was
surprised what kind of memorandum
ot understanding could it be between
the owner and the employee. It is a
memorandum of understanding that
" T am going to accept your word on
trus¢ and I will come back’ ang look
at it ag to how much of your pro-
mises have been delivered and it not,
we will see what can be done to ex-
tract petter promises and still a het-
ter complaince of the promises made.
Instruments like the memorandum of
undertsanding and the holding com-
pany ghould eliminate the process of
“back:seat driving by the byreaucracy.
And to that extent, our gconomy will
benefit.

.[The Vice-Chafrman (Shel Satya
Praaksh Malaviya) in the Chaijr]

Sir, a reference was made by Mr.
Mishra with regard to the workers’
involvement. 1 know of no country,
no Government where through fiscal
incentive the inatitution of workers’
participation in management’ is pro-
posed to be promoted. This Budget
has this unique feature and it is a
.very welcome feature. I only hope
that there will be no more alibis
whether from the managers in the
public sector or the private sector for
not going the whole hog in getting
the best out of the institution of wot-
kers’ participation in the manage-
ment. There are problems at the
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level of manager, there are prob- -
lems at the level of the union leaders
also in making this system work.
I would like to suggest that the per-
suasive capability of the Ministry of
Finance and the other econdmic Mi-
nistries should prevail upon thesa
reluctant groups of people to try out
with the workers' participation in
management. A reference was made
by one of the speakers and outside
in the press comments also about the
possibilities of workers share optioti
in the public enterprise. I see no
disadvantage in ths. If you want
the workers' stakes to be of a better
kind, if you want a greater involve-
ment of the workers in the firm, then
there should not only be a‘contrac-
‘tual relationship between the em.
loyer and the employee that this is
your salary and these are the hours
of work and you do it and after-
war@ls yo uhave no interest. If sue-
cessful public enterprises allow their
emlpoyees to hold a certain percen-
tage of shares then the mossibiilty is
that the workers’ involvement will
be a lot better than what it is today
and we should make a beginning.
We should try out, in few cases. If
it succeeds, we can replicate in .other
situations, Mr. Vice-Chairman, the
small firm sector is large in this
country. Its contribution in terms of
total output is Rs. 64,500 crores, in
terms of employment, 10 million, and
in terms of exvort, compared to large
enterorises, Rs. 2,580 crores. There
are the latest figures T have. We have
all hearq small is beautiful. But it
has to he efficient too. Beauty with-
ot ~flicieney cannot survive for long,
So wa want small sector to be more
efficient. The S. M. Patil' Committee
Renort has drawn attention to all the
prohlemg of the small firms. "I am
only sorrty to say thmy the pace of:
CGovernmantal accentancs and imvole-

- mentation of the recommendations of

the Patil Committes has not peet’
sufficiently encouraging. I know an
apex finencigl body hesy been cteated
to provide resources to small firms,’
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technology upgradation in the SIDO

network of unlts 15 on Wway. But
there are many such recommenda-
tions. I see no reason why their

acceptance should not be accelerated.
Sub contracting and vendor develop-
- Mment ig a world tried method for dge-
velopment of small irms. I am not
sure if this has really taken sound
shape on Indlan soll. There are many
many agencies which are involved in
the deevlopment of \gmell Hirms oy
entrepreneurs who work within the
framework of small economie wunits.
In fact, one of the problems of small
firmg gector is that far too many
agencies are
could even be working at Cross-pur-
poses. I think therp has to be a
more agonising reapprisal and restrue.

turing of Government’s policies and

instruments to help the smal] sector,

Mr. Vice-Chairman, Sir, we are
looking at the capital market ang the
sentiments of investors. The initjal
‘budget proposal, as I said, did not

" pring cheers but subsequent relief
anonunced in the Lok Sabha has defi-
nitely enlivened the market and I
now expect that the corporate gector
will b eable to get the benefit of this
sentiment. Investment allowance
choice has been glven with the option
of deposit policy continuing. Simi-
larly, the pressure on partnership
firms hag been released. Tourlsm, a

major service sector, has been brought "
within the fiscal reliet met and toge.

ther this woulq help the ‘entire capl-
tal market, both the companies who
raise monev through the capital mar.
ket and those who invest through the
canital market to make their contri-
butirms. T would have thought that
lonking at the gervice sector, we
shoulq have jooked at ohe of our
strengths. that ijg the ouality man-
power. Mr Morarkg talked in a way
" ag if he was pochpoohing our single
largest strength the third largest
gronn of trained  manpower. We
would not like to ioin his companyv be-
cause we are proud of our competent
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people. They have proveq their come
petence on other soils, competitive
soils, western Europe, North America
and they have done goog in India also.
Keeping in view the stock of the
quality manpower, we should have.
gone aggressively in promoting ex-
port of manpower and for that there
should have been a fisca] incentive,
whether it i a travel grant oy a gran$
to the agencies which are directly
engaged in the export of manpower.
Talking of export, I will have to be
fast. but I take it that the Vice-Chair-
man, js very Patient anq Cooperative
on the export front, Mr. Viice-Chair-
man, we are doing increasingly bet-
ter every year but we have t0 really
go all out in terms of promoting our
export. A vigorous lead has to come
from gall those who can contribute,
whether it is the Government, the pri.
vate sector or the public sector or the
large units or smal] units, Now ex~
port poiley is weleome. It is welcome
by the simple index that the export~
ing community has welcomeq it. And
this should be substantially stren.
gthened with the help of more effee.
tive economic diplomacy of a bilate-
ral ind or multilateral kind, which
will help in finding market, larger
market more widaly dispersed market
for bveter vackace of commodities and
we should be able to consolidate our
export front both in terms of volume
as well as value. ’

Mrx. Morarka mentioned about long-
term fiscal policy. The long-term fls.
cal polley did ‘have a provision—te
have g seeond_look at it under the ex-
tenuating circumstances, and 1 cannot

"think of a more demanding circuma-

tance, than the weather conditions of
the last season, the unprecedented
drought and floods that required &
kind of a second look at the resources
available for the Government,

THE VICE-CHAIRMAN (SHRY
SATYA PRAKASH MALAVIVYA):
How much time you will take more?
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PROF, CHANDRESH P. THAKUR:
As much time as you can give.

THE VICECHAIRMAN (SHR}
SATYA PRAKASH MALAVIYA):
Pleage finish in two minutes.

PROF. CHANDRESH P. THAKUR:
That was the time when the Gov-
ernment came back with the supple-
mentary demand to endow itself with
resources to give proper relief and
guccour to the suffering masses of the
country. I am not surprised on what
Mr. Morarka said due to the fact that
during the worst stage of food and
famine, in opposition wag merrily en-

gaged in petty politicking and they

did not fing time to assess the addi-
tional financial requirements for flood
ang grought relief. The Government
had the wisdom to look at it; long-
termg fiscal policy was sacosent
anq additional resources for the benhe-
fit of the suffering community was
found. The result of that is the kind
of rabi crop that we have found. We
Were able to save a part of the rabi-
croo and ag a result we find ourselves
in a somewhat better position.

I am sorry I am frequently refer-
ring to Mr. Morarka but I have no
choice because he spoke the longest
and covered the widest ground. He
talked about a kind of package hy
which he was trying to encourgae the
possibility of a national consensus.
he had a dig at FERA, he wanted a
free hand, unfettered hand to multi-
sesctor by implications Secondly
is it an imitation of Singapore-Korea-
Haiwan as 3 model for develooment
in India? Thirdly, the Chicago School
-of monetarism using figures of mone-
tary supply 15—20 wyears ago, and
ignoring the fact that the size of
real wealth in terms of goods and
services has multiplied manifold re-
quiring correspondine - increase in
money supply; and fourthly he had
a dig at the FERA, he wanted a free
hand. unfeltered hand to multina-
tionals and other international
investors. If this is the package on
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which he wants a national consensus,
withi,  his
own party and he will have problems
with, other parties g5 well who may
appear to be his allies, And ynder
no circumstances, this Government
and the party which is behing this
Government cap be involved In ‘this
(Interruptzo'ns)

SHRI KAMAL MORARKA (Rajas-
than): He probably didn't understand
my speech.

SHRI A, G. KULKARNI (Mahara-
shtra): Mr, Morarka's philosophy is
a drag on Janata party,

SHR! KAMA], MORARKA. 1 spoke
against the multinationals and he
thinkg that I spoke in favour of them,
I can give him Hindi version of my
speech, it he wants.

PROF. CHANDRESH P, THAKUR:
You talked aginst FERA and that is
the instrument for controlling multi.
nationals.

SHRI KAMAL MORARKA: Your
Government is helping the multina-
tionals ang hag thrown out every-
thing that Pandit Jawaharla] Nehru
stood for. T spoke in favour of Pan-~
dit Nehru. Please read my speech,

PROF. CHANDRESH P, THAKUR:
Tongue in cheek; he spoke for Jawa-
harlal Nehru! (Interruptions),

Finally, Mr, Vice-Chairman, it is

. the Finance Minister's job to manage

the economy and under his leader-
ship, his other colleagues to manage
the different gectors of the economy,
of the units of economy. He needs a
committed support from all and not
the efforty from distractors, Buy the
problem is that one of the greatest
distraction is coming from the ex-
Finance Minister, I think nothing
has hurt the economy and the mana-
gement of the economy more than
the meaningless political Just which
is raised inside the House and out-
side the House,

-
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THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA): 1
am going to call the next speaker,
Mr. Vaghela,

PROF. CHANDRESH P, THAKUR:
fhat gave apn opportumty for the
vested imterests, inefficient and such
other people, to find relief just “about
the time when the Governmeni was
putting pressure for performarice ef-
ficiency, whether it is the bureau-
cracy, the public sector or the pri-
vate sector, the teacherg or the doc-
tors. If you make a concerted
attempt to weaken the Government,
the writ of the Government
the first thing you do in the
process in to postpone all hard deci-
siang or soften the pressure of such
decisions. Ty, the extent they sue-
ceeded in that, they definitely creat-
ed a very great jeopardy in the pro-
cesg of economic development, I only
hope that such things do not get re-
peated. Political mileage from one
thing or the other is a part of the
game, But to carry it beyond a cer-
tain reasonable logic or to 5 point
where it beging to hurt the very basic
effort to build of the economy; then
it turng out to be almost anti-national.
I am not used
ig the painful feeling I have having
observed the proceedings in  the
House, having observeq what is going
on in the country and having assess-
ed the results of that in the working
ang management of the economy,

1 only hope that the Finance Minis-
ter will get the suppory of the peo-
ple who have the interest of 'the
country uppermost in their minds and
who believe in a self-reliant strong
and. vigorous Indian economy. But it
cannot be strong and vigorous unless
it ig efficient and the search for effi-
ciency will demand 5 price, not only
in financial termg but in real terms
also. It will certainly hurt some peo-
ple who are established today within

the current framework of equilibrium .
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of economie management But we
should not sheq tearg along with
those who are going to be so huwt
8o long as the overall benefit it had
Thank you.
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SHRI A. G. KULKARNI: Mr. Vice-
Chairman, Sir, I rise here to suppori the

Finance Bill moved by the Finance Min-
ister.

I will take care of the points my pre-
decessor has mentioned, at the end of my
speech, and I desire to deal first with
points I want to make.

Mr. Vice-Chairman, I find that the
Finange Minister was pragmatic and was
sensitive enough to rectify the varicus
defects which came or which were alt
nounced when the Budget was presented.
Various organisations, small scale indud-
tries organisatioms, various industrial or-
ganisations, various agricultural bodies,
have submitted to the Finance Minister
various difficulties coming wout of the
Budget.

I do not know what my friend spoke
about dection 44AC. TIf he would hawe
gone through the Finance Bill itself, he
would have found that all these defects
have been mow removed. Actually, M.
Tiwari deserves our support. He has
attended to various difficulties expressedd
by various trade and industrial bodies,
whereby the difficulties coming out of
clauses 44AC and 206 have been remowsd,
There is no such difficulty now leff.

Also, Mr. Vice-Chairman, he has accep-
ted various suggestions about income-tax,
and he has incorporated hiy propdsals.
There might be something thore. Hnt
they will be discussed in due course of
time, and perhaps the Gmernnm will at-
terid to them. Y

l

Mr. Viee-Cheirmar, while sn&m.
that the Finance Minister was

T have got still two, three difficalties re-
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maining with me, which, I think, inadver-
tently bave pot been appreciated by the
Government, One is, oyt of the original
Act, chapter or ittem 72, 73 there is a
difficulty arising in the whole country
that different Collectorates are interpreting
the excise provisions in different ways.
In this connection, 1 think that the foun-
dry industry has spread on a large scale
in Maharashtra, Gujarat, Tamil Nadu or
JU.P. or West Bengal etc., 'everywhere.
Up to now cast iron was attracting duty
or was not attracting duty at a certain
level. But now some Collectorates are
giving interpretation that this is attracting
(duty. I desire, Mr. Vice- Chairman, that
a cianﬁcatmn is necessary from the Cen-~
tral Board of Excise. Only a clarification
of this is necessary. The Government
.will take note of it. Because the article in
the foundary industry is an article which
,has not taken shaps of a component or a
.part of a machine, the duty should be
_equal as raw iron and steel. So, this pro-
Jyision is still ambiguous, I do desire that
_the Government should go through it.

Second, Mr. Vice-Chairman, there is an-
“other clarification required. Mr. Finance
Minister has introduced the Jaldhara
Scheme whereby electric pumps or oil
‘engines are given at a very concessional
“fate or at whatever those concessions are.

[ am not reiterating the same.
|5.00 BM.
- 1
, THE VICE-CHAIRMAN (SHRY
SA'I'YA PRAKASH MALAVIYA): Mr.
Kulkarm there is another item for 5 p.M.

Mr. K. Natwar Singh is to make a state-
.mest, . N

. SHRY A. G. KULKARNI: Y¥s it at
(_6 pM, or at 5 p-M-7

<" THE'  VICE-CHAIRMAN (SHR1
SATYA I’R.AKASH MALAVIYA): At
6 p.M. we have anpther statement, Now,
.Mr. K, Naﬂwar&n@:wtumakeast&w
< M,- oMy

T TACRE 1\ '
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.+ STATEMENT BY MINISTER..

Advance of Rs. 1,80 crore tp be drawn

out of the contingency fund of tndia to
.meet ‘charged expenditure’,, .,

THE MINISTER QF STATE IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI K. NATWAR SINGH): Sir, The
Ministry of External Affairs urgently re-
quire a sum of Rs. 1.80 Crore under
‘Charged Head’ for creation of 83 super-
numerary posts and upgradation of 272
posts following identical judgements deliv-
ered by the Supreme Court of India and
Central Administrative Tribunal in (he
two cases of Karam Singh Vs Union of
India and P. N, Tandon Vs. Union of
India respectively, Both the cases per-
tain to revision of seniority of promotee
Assistants and grant of promotion to them
retyospectively. The former case was filed
in the Supreme Court in 1980 and the
judgement has been delivered on 11-12-
1987. The latter case of ‘P. N. Tandon
Vs. Union of India’. was eriginally filed
in the High Court in 1974 and was later
transferred to the Central Adminisfrafive
Tribunal in 1985. The Judgement was
delivered in this case on 12-2-1988 and
has to be implemented within 3 months
(ie. by 11-5-1988). In both these cases
the courts have ordered revision of senio-
rity list and grant of promotion to all
promotee Assistant similarly placed with
retrospective effect. The courts have also
directed that official already promoted on
the basis of the impugned seniority list
should not be reverted and may accom-
modated by creating supernumerary posts.
The total expenditure required to imple-
ment the judgements and to pay arrears of
pay and allowances is estimated at Rs.
1.80 crore. Since this is 2 post budget-
ary development and no funds are avail-
able under the ‘Charged Head’, it has been
decided to draw and advance from the
Contingency Fund of India which would
be recouped by obtaining a supplementary
appropriation in the first batch in 1988-89.
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SHRI A. G. KULKARNI: I was saying
that under the Jaldhara scheme the
Government has given many concessions
for purchasing electrical motors or off



